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Sembhali, Shri Ishaque
‘Sen, Dr Ranen

Sequeira Shri Erasmo de
Shastr:, Shr1 Ramavatar
&her Sing1, Prof.

Singh, Shri D N.

MR DEPUTY SPEAKER  The re-
sult of the division 1s Ayes—183, Noes

38
The motion wus adopted

SHRI DINEN BHATIACHARYYA
As a mark of protesi, we walk out
from the House

SHRI INDRAJIT GUPTA Asamak
of protest, we withdraw from the
House

Shr Indrant Gupte, Shr: Dinen Bhat-
tacharyya and some other hon Mem-
bers then left the House

1430 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH) Mr Deputy-Speaker a few
days ago I mentioned about the pos-
sibility of a sitting on the 6th, when
we were disussing the question of fin.
ding time tor discussion on sugar cane
price, and I said that if we were to sit
on the 6th we shall f{ry to do govern-
ment work and complete the discussion
left over but that there will be no non-
official work I stand here to confirm
that we do sit on Friday the 6th and
that there will be no non-official busi-
ness that day and that we will do gov-
ernment work and if the discussion on
that resolution 1is not over, complete
the discussion also

14 82 hrs
ARREST OF MEMBERS

MR. DEPUTY-SPEAKER 1 have to
inform the House that the Speaker hag
recéivay the following two telegrams
dated the 3rd February, 1976 from the
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Additional Inspector General and Com-
missioner of Police, Madras~—

(1) “Thiru P A Saminathan,
MP, son of Thiru Arumuga
Mudaliar Coimbatore District,
was arrested in front of Anna
Samadhi Kamaray Salai Mad-
ras, by sub-Inspector of Police
Perumanathur Police Station
Coimbatore District, at 1100
hours today 3-2-1976 and deten-
tion order issued by the Col-
lector of Coimbatore mn CMP
No 10/76 dated 1-2-768 was
served on him The detenu
1s being taken under escort to
Coimbatore by Sub-Inspector
of Police for being lodged in
Central Prison, Coimbatore™;

(2) “I have the honour to inform
you that I have found it my
duty that in excercise ¢f pow-
ers conferred under Section
32/C read with fFection 31A(2)
of MISA, 1971, that Shry Mur-
asoli Maran MP be detained.
Shr1 Murasoly Maran, MP
was accordingly served with
detention order at 14 00 hours
on 3-2-1976 and lodged in
Central Prison Madras at
14 45 hours o 3-2-1976"

———saeme.

1435 lus

HOUSE OF THE PEOPLE (EXTEN-
SION OF DURATION) BILL

THE MINISTER OF LAW, JUSTICR
AND COMPANY AFFAIRS (SHRI H.
R GOKHALE) Mr Deputy-Speaker,
Sir I beg to move

That the Bill to provide for the
extension of the duration of the pre-
sent House of the People be taken
into consideration”

After the General Elections held in
1971, the first meeting of the existing
House of the People was held on 19th
March, 1871 Therefore, according to
clause 2 of article 83 of the Constity-
tion, the duration of the House of the
People will expire on 18th March, 1978.
In the normal course of things, a gens~
ral eletion would have been necessary
for the purpose of tonstituting a nem ..
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{(Extn. of Duration) Bill

[Shri H. B. Gokhale]
Hoyse of the People before the afore-
guld date.

Under the proviso to clause 2 of
erticle 83, the duration of the House
of the People may, while a Proclama-
Sion of emergoncy is in operation, be
extanded by Parliament by law for a
period not exceeding one year at a
timé and not exceeding in any case
beyond a peried of six months after
the Proclamation has ceased to operate.

Ag the House is aware, the country
bhas been passing through a critical
period. The Proclamation of Emer-
sency issued on the 3rd December,
1871 on account of external aggression
and the Proclamation of Emergency
#ssued on 25th June 1975 on account
of interna] disturbance are both in
Aperation. The country was faced with
& grave crisis at the time of the Pro-
clamation of Emergency in 1975. The
determined measures that have since
been taken by the government under
the leadership of our Prime Minister
bave taken people out of despondency
fpad restored confidence among them.
‘The 20 point programme announced by
the Prime Minister is being implemen-
ted vigorously and this and the other
economic measures taken by the Goy-
ernment have led to marked improve-
ment in the economic situation of the
¢ountry. Law ang order situation hag
also improved. There is also consider-
able improvement in discipline in all
spheres of national life. We cannot
yet afford to relax in our efforts. The
gains achieved by the nation have to
be consolidated and preserved. For
this purpose, it is necessary to avail
of the powers under the proviso to
article 83(2) of the Constitution and
extend the life of the present House
of the People by one year, so that all-
round stability and continued progress
: ensured. This is what the Bill seeks

do.

I commend the Bill for the conside-
waticey of the Heuse.

MR. DEPUTY-SPEAKER: Motion
moved.

House of the People
(Extn. of Duration) Bill

toq
“That the Bill to provide for the
extension of the duration af the pse-
sent House of the people, be taken
into consideration.”

SHRI SOMNATH CHATTERJER
(Burdwan) : Sir, this is ancther glar-
ing instance of misuse of constitutional
provisions and is nothing but an out-
rage on the Constitution snd also on
the people of the country. The state-
ment of objects and reasons is nothing
but a joke. The real purpose of the
statement of objects and reasons is to
indicate the sope and necessity of a
Bill. But what has happened here is,
the necessity itself is given as the rea.
son for the necessity of the Bill. In
his speéch, the minister has relied upon
the so-calleq proclamations of emer-
gency, which we say are nothing but
hoax and trumped up. The Constitu-
tion no doubt mrovides for extension
of the term of the Lok Sabha, but this
should be treated as an exceptional
provision, like the emergency provi-
sions of the Constitution. But ths
Government has made the emergency
provisions in the Constitution the nor-
mal proyisions for the governance of
the country. This Government cannot
function under the ordinary laws of
the land. The Constitution which is
the orgamic law of the people, which
the people of this country have given
unto themselves, is now being treated
as a mere plaything by the ruling
party. I am sure the framers of the
Constitution had never dreamt that
there could be such abuses of the Con-
stitution itsel?. The emergency pro-
visions which shoud be taken recourse
to only in exceptional circumstances
are now being used for their political
ends.

When this clause in the draft cons-
titution was being discussed in the
Constituent Assembly, Dr. Ambedkar
moved an amendment to clause 68(2),
which corresponds to the present artf~
cle 83(2). In the draft Constitution,
it was left to the Presideat fo extend
the term of the Rouse. It wag subs~
tituted by “Parliament by law™. But
even then Dr. Ambedkar said, this wes
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aething bt an ivesiod of the ordinar,
dhaititationsl provisions, which means
this should Be taken recourse to only
in &xveptional and extraordinary cir-
cumstances. By this Bill, what Dr.
Ambedkar had apprehended has actu-
ally happened, namely, there is an in-
vagion of the constitutional provisions
of this country. At the same time. the
rights of the common people of the
country are being invaded by a power
hungry executive and a power-hungry
ruling party. Their hunger for power
is instatiable ang itg latest manifesta-
tions are this Bill and what was done
recently in Tamil Nadu, with the con-
sequences which you have just now
reported to the House.

It 18 clear to the people that the
whole object of this Bill is exothang but
to bars perpetuate the status quo be-
cause 3t suits their political interests.
Having muffled the voice of the people,
having taken away their right of per-
sonal liberty, having banned all meet.
ings and processions, having gagged
the press, freedom of expression and
speech, having kept Members of Parlia-
ment 1mn detention for an 1indefinite
duration without telling them the cha-
rges they are supposedly guilty of hav-
ing taken away, with the active sup-
port, I shudder to think of Mr, Gokhale
also, all the people’s fundamental
rights, what the ruling party wants is
to continue with a rubber-stamp Par-
liament to suit its own political ends.
It is the tragedy of this country, I say,
that this is all sought to be done in the
name of the people of this country,
when the people are the real targets
of this attack.. I submt that this
Bill 18 an obnoxious attempt and a
crude  attempt to justify a
pon-fact, I call it a non-fact because
it is the so-called emergency Just now
the hon. Minister said that everything
is peaceful in the cowmtry, there is no
trouble, law and order is restored, pro-
duction has increaseq ang the sense
ot despondency has gone away from
the minds of the people. But you do
not want to face the people This is
the situation in this couniry.

The people have been made ineffec-

(Betn. of Dwrution) I

tive in the name of maintaining demo-
cracy, and this Gavernment has shown
complete antipathy towards all sections
of the people which do not belong to
their hue, or is not their ally, who do
not listen to their voice. They do not
want to listen to either constructive
criticism or practical suggestions and
they do not wish to enter into a dia-
logue with the people of this country.
That 1s why I say that this Bill is not
a bona fide measure and is not in the
public interest. Will this Government
continue to deny and deprive a large
number of people of their fundamental
and basic rights?

They say that the peouple are with
them, they say that the people are not
with the opposition parties; they say
that the vast multitude of people Iin
this country are behind one individus}
who 1s the leader of the political party
which 15 1n power. By mere propa~
ganda they want to create an impres-
sjion that they alone represent the pub-
lic views and public sentiments. But
how do they ascertain the views of the
people in this country? What 1s the
mandate of the people? The mandate
given to this House is going to expire
shortly. How do the people express
their views when all meetings have
been banned all meetings except their
own? The other day I told this House~
how meetings in West Bengal, called
by the leftist partiegs have been banned
one after another, since the proclama-
tion of the emergency. Even a conde-
lence meeting called in the memory of
Mr. Chou En-lai, the Chinese Prime
Minmister, was stopped by 1ssuing an
order under the Defence of India rules.
We wanted to take out a procession, a
silent procession, :1n memory of those
persons who have beer killed in Chas.
nala. That was not permitted and that
was stopped. Then how do the people
express their views? You have ban-
ned all meetings, you have banned all
the discussions, you have banned alf
processions and you have banned all
pubtlications, You have imposed ruth-
lessly the censorship regulations and
yet you say the people are supposediy
with you.
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There is no method of ascertaining
what the people really think about you
and what the people really want, Now
they want to seek to project that the
peqple are with them by officially spon-
sored demonsirations. Official agenties,
like the DTC buses in Delhi, are sham-~
elessly used, you organise the people,
you create a hullabaloo and then you
say that the people are with you. The
mass media are shamelessly used for
your own purposes. But you do not
want to find out what the people think
about you. The public or the people
have not been given the right to ex-
press their views freely and fairly by
means of an election, through the bal-
lot paper.

Have the people uf this country been
given the right of recall? They have
no right to recall their representatives,
even if they have proved unworthy of
their trust. How do the elgctorate con-
troi their representatives? They have
chosen us as representatives for a term
of flve years and we are now trying 1o
extend it without consulting them. Sup-
pose the 20-point programme requires
the continuation of this House, why dg
you not approach the people and ascer-
tain their views?

I say that though this 1s being done
in the name of exercising constitutional
power, this is committing rape on the
constitution by flagrant and motivated
abuse, reducing the constitutional
scheme of thig country to a mere moc-
kery. Abuses we have seen, Article
352 of the Constitution has become
very handy for the ruling party and
article 356 of the Constitution is used
to achieve party ends.

The other day the Tamil Nadu was
brought under President’s rule under
article 356. We feel that if the DMK
Ministry did not justily the faith re-
posed in them by the peuple of the
State, then the people of the State
should have been given an opportunity
within a few weeks to express their
views, and if they wanted, they could
Bbave thrown out the Ministry and the
party into the dust bin of history. Why

(Bukh. of Durationy R

should the Centee indczvens at this
stage and get a comvenient sepprt of
a convenlent time from the Governer
andiﬁﬁmpoul’nddont’uruhunducrﬁ-
cle 3567

The DMK was the party with which
the ruling party co-operated openiy
only five years ago, in 1971. You gave
up the right to contest even a single
Assembly seat. You were go much en=
amoured of them because that suited
your political purpose and you wanted
some candidates to be returned to Par-
hament from Tamil Nadu. Now ¥you
do not want them because you have
got the emergency and the Constitu-
tion is being abused and misused for
your party purposes. Under the garb
of emergency you can do anything
in this country. This is what iz hap-
pening.

I am not holding any Yrieg for the
DMK Minustry as such, but see the way
this Government behaves and misuses
the constitutional provisions. You en-
gineered the charges to be made against
the Ministry and then you assume the
role of prosecutor and then Judge. On
these charges framed by yourself, you
issue the order of President's rule
This 18 the way the people’s verdict is
being respected by this Government.

The Tamul Nadu people have voted
them to power for five years with the
greatest majority known there. You
cannot wait for another six or ten
weeks for the purpose of giving them
an opportunity for giving their views
again,

The Governors in this country, I am
very sorry to say, are behaving as
clerks, and they are defilling the Con-
stitution by their abject surrender o
the vested interests which are mono-
polising the Centre.

Even before the so-called emergency
in June, 1975, do we not know how
many by-elections have been kept pen-
ding. For what reasons? Why was
not the Parliamentary by-election from
Trivandrum held? Why was it cancel-
led at the last moment? Why are so
many seats kept vacant in Bihar, Wist
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Hengal, ﬂmm:hout the eauntry? No
explsination has been given. It is be-
cnudk it does not suit them, because
they found that the wind was not in
their favour. What with Jabalpur and
other places, they felt that they could
not face the people.

I charge that this Bill has been con-
ceived by this Government, by the rul-
ing party, as a means to avoid facing
the people because they want to run
away from the people. It is a product
of nervousness and cowardice, and that
is why it is being given as a lollypop
to their party MPs., along with the
bonanza of a tax-free allowance, so
that they would keep quite. They be-
lieve that they have never had it so
good In the country in the past, and
they want to perpetuate their hege-
niony by rampant abuse of the Consti-
tution. One should have thought that
1t was wholly ymmaterial whether, “A”
or “B” remained in Parliament or not
We do not Yelieve in, nor do we
preach the indispensability of any
body of persons or individuals,

They think they are indispensable;
they think their indispensability is be-
cause of the indispensability of their
leader and that is why they want to
perpetuate themselves as the only
arbiters of the fate of the people of
this country. But they forget thereby
they are expressing lack of confidence
in themselves

Today the stark reality is that they
want the people to remain cnslaved
with no manner of freedom. whatso-
ever, They want a committed and in-
effective judicicry and they want a
majority in Parhiament consisting of
their yes-men with their conscience
mortgaged and tongue-tied.

The attitude of this Ruling Pariy is
that the people are no longer the mas-
ters but they are the maslers of the
people. I is no longer a democracy
of the people by the people or for the
people. This democracy in spite ot
the people, because that only suits
them. That is why they do not care to
seek the verdict of the people. What
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juuﬁ.ﬂcation they have to continue this
Parliament without placing their bal-
ance-sheet before the people of this
country and getting their sanction for
thelr continuance?

This duplicate emergency is being
utilised as a ruse to continue in power.
On 3rd December, 1871, an emergency
was declared when there were really
some dangers to the security of the
country by foreign aggression. But
our Jawans won a great victory with-
in 13 days and Bangla Desh was libe-
rated. Everybody hailed that. We
applauded the victory of the Jawans
although the credit was sought to be
arrogated by one single individual for
that great victory. Even after that,
when the country had been threatened
with foreign aggression and even the
external aggression was continuing,
elections were held in 80 many States,
including the border State of West
Bengal, which was of course nothing
but a farce, as we saw there the fine
though sickening example of rigging
and manipulation. But even then you
did not take recourse to the emergency
for the purpose of avoiding the people
of this country

What is the justification for not hold~
ing the elections now” They say with
the implementation of the 1975 procla-
mation of emergency, now it is milk
and honey that is flowing in this coun-
try Everybody is going to the office
in time, Trains are running on time.
Every body wants that trains should
run in time. Everybody wants
that people should work in the
offices. Therefore, so long as trains
are running m time, there should
be no elections; so long as oflice~
goers report to the office at 10 O’clock,
there should be no elections' Accord-
ing to them the emergency must con-
tinue. If trains are to run on time.
emergency must continue. If the coun-
try is peaceful, if they are achieving
what they wanted by this emergency,
if there is no internal disturbance
which was sought to be the justification
for issuing the second proclamation of
emergency, then how can you utligse
this emergency for the purpose of not
facing the people of this country?

3



i1l House of the People
(Extn. of Duration) Bill

[Shri Somnath Chatterjee]

During the last 26 years of our Re-
public, we have had to live with emer-
gency for more than ten years. Like
poverty, emergency is supposed to re-
main for ever with the veople of this
country, Under the Congress Rule,
emergency provisions have come to be
regarded as part of normal state of
affairs in this country, giving rise to
what Mr. Setalvad described as “Con-
stituticnal dictatorship.”

Mr. Gajendragadkar has said:

“The continuous use of such unfei-
teredq powers (it happened in 1965-
66) may ultimately pose a serious
threat to the basic values on which
the democratic way of life in this
country is founded.”

What he had said has proved to be
true within a decade from when he
said that. 34 eminent persons in this
country like Chief Justice Mahajar,
Chief Justice S. R. Das, Chief Justice
Sinha,—they are not belonging to any
political party or the Opposition Party
for that matter said on 27th February
1966 as follows:

“A grave emergency lasting over
three years «nd :esulting in the
exercise of arbi‘rary rowers by the
Executive for suth a long period has
not been known in a democratic
country.”

3ut we had another ten years since
then.

15.00 hrs,

The situation is this. They are now
trying to write a new definition of
democracy under the leadership of cne
individual because they have equated
an individual with the country and the
country with an individual. Now,
democracy is of ‘X’, for ‘X’ and by
cxv.

We oppose this Bill.

MR. DEPUTY-SPEAKER: Now, four
‘hours were allotted for this Bill. We
took up this Bill at 2.40 P.M. If you
add four hours to that. we should con-
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clude by 6.40 P.M. Let us fix up the
time when the Minister should reply.

AN HON., MEMBER: Are wwe sitting
beyond 6 O’'clock?

MR. DEPUTY-SPEAKER: I: is up to
you.

SHRI INDRAJIT GUPTA: The Min-
ister can reply tomorrow.

AN HON, MEMBER: We de 1ot want
to sit beyvond 6 O’clock.

SHRI K. RAGHU RAMAIAH: T sug-
gest that the Minister may be called
at 5.30 P.M. There are other siages
of the Bill also, the clause-by-clause
consideration of the Bill and the third
reading.

SHRI ERASMO DE SEQUEIRA: This
is an important Bill,

SHRI K. RAGHU RAMAIAH: The
Business Advisory Committee has ailot-
ted four hours. This will give you
three hours for the first stage.

MR. DEPUTY-SPEAKER: If that is
agreed, the Minister will be called at
5.30 P.M.

Shri Dinesh Chandra Goswami,

SHR1 DINESH CHANDRA GOS-
WAMI (Gauhati): Mr, Deputy-Speaker,
Sir, in politics we are accustemed to
see strange spectacles. Today. we have
seen another such strange spectacle
when the party on this side of the
House which will have no difficulty in
winning the elections at this fime cf
the year is asking for postnanement
of the elections for one year......

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khamman): How do you
know?

SHRI DINESH CHANDRA GOS-
WAMI: .. and Members on the
other side of the House who by and
large have no chance of coming hback
or gaining the confidence of the people
at this time of the year are asking for

-’
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hotiding etecions and they ave eppos-
fog this BAll. I know, if the Prime
Minister would have talled for elec-
Hons in due time, My, Sommath Chat-
terfee would have been the frat per-
son to oppose it on the groung that we
are trying to reap politieal advantage
of emergency and, if we would have
won the elections, he would have said

that the elections were rigged and
manipulated,
This has been their argument all

throughout and, today, I would very
humbly appeal to my hon. friends of
the opposition who feel that the con-
tinuance of this House beyond 18th
March will be illegal or unconstiiu-
tional io aci according to thelr con-
stience and resign membership so that
1o the country at large they .an say
that they not only advocate that one
should follow conscience but acl acvord-
ing to it.

Then, my hon. friends opposite have
said that we have taken some extra
allowance. I would like to know from
my hon friends of the Opposilion, in-
cluding Mrs. Lakshmikanthamma, whe-
ther they have not taken this extra
allowance or not. Ii they have drawn
it. have they got a right to oppose it?
(Interruptions) It is not your money;
it is not my money.

AN HON MEMBER: It iz in a bad
taste.

SHR!I DINESH CHANDRA GOS-
WAMI: "It is not a question of bad
taste. When you say that the con-
science demands something, you should
follow it not only by making speeches
but by your actions too I hope, my
hon. friends of the opposition who say
that this House has no right to slay he-
yond 18th March will follow the dic-
tates of conscience angd act accordingly.

Again, my hon, friends of the oppo-
sition are asking: Ilave you taken the
opinlon of the people? If my hon.
friends on the opposite have not beem
able to realise the opinfon of the peo-
Ple tedpy which is prevalent in the
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country, I would say, they do not have
the eyes amd the ears, Not only 'the
entive situation teday in the country
justifies HEmergency but even in the
panchayat elections in Gujaral and
other elections, it has been clearly and
conclusively proved that the people
have supported Emergency. 1 do not
think we should go back to dircuss it
because this House bas debated it a
number of times and this House, by
an overwhelming majority hus given
its credence to the Proclamation of
Emergency.

My hon. friend, Shri Somnath hat-
terjee, like a devil quoting scriptures,
talked about Consiitution and demo-
cracy. May I remind him, if anybody
really put the Constitution into 1 dust-
bin, it wag his CPI(M) party during
the Marxist regime in West Bengal.

15.05 hrs,
[SHRr ISHAQUE SAMEHALI in the Chair.]

Sir, it self-interest had dictated it
or if a self-interest would have been
the guiding force in giving our own
preferences to this Bill today. ! my-
self would have voted against this Bill;
because today, if I go to the polls. I
have no doubt that, personally speak-
ing, myself and, may bhe with an ex-
ception or two here and therc. slmost
all Members of the House on this sids
would come back: and I have no doubt
that all the Members of the other side,
barring a few exccptions. of the House
who are opposing this resolutivn would
have been thrown out by the people.
But there are moments, when in the
interest of a national cause we should
subject our self-interest to {{—and we
should not forget that that is exactly
what we did four years back when
this Party, in spffe of the fact that it
had another year's lease, did not for
a moment hesitate or our leader did
not for a moment hesitate to (lissolve
this Parliament and seek the matdate
of the people. The leader of the coun-
try. our Prime Minister, has at least
shown one thing to this world. She
has shown that sha is capable «f taking
risks and, in moments when the inter.
ests of the Parly and the interest of
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the country are at conflict, she bus
always chosen o accept such a detision
as would be in the interest of this
country.

We have seen this in the vase of
Kaghmir, for example, We nave seen
that when our Party was in power and
when our Party was asked to go out
of power because it was our opinfon
that the solution of the problem was
to hand over power to Sheikh Abdullah
and without hesitation we aid it.
Therefore, to say that we have brouvght
this Bill only for the sake of personal
interest and also for political aims is
not only a completely misleading pro-
position but, I think, it is almost ignor-
ing the facts of life as they exist tcday.

It is not that tralns are running on
.time or that the offices are working
properly that is the gain of emergency
The gain of emergency is that a sense
of discipline has come into this coun-
try today and nobody can ignore it;
the gain of emergency is that the pro-
ductive and distributive forces of this
country are working at much better
capacity.

(Interruptions)

Nobody cap deny that a sense of dis-
clpline 1s coming into this country and
nobody can deny that the eftort of the
Opposition to frustrate or fo lead to
the collapse of the distributive machi-
nery and the productive machinory was
itgelf frustrated I know your anger
because if the benefits that we are
reaping today of emergency continue
for long, obvlously the people of India
will realise that what you were doing
in this country so long is .omething
nobody can <'pn~ *, or1 the continu-
ance of emergency will only cenfirm
that fact. You know In your heart of
hearts that the people today have fully
realised that the type of politics you
are running here—which most of the
extreme Rightist and Leftist Parties
are running—is not for the good of the
country and that is why today, in spite
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of the fact thst ceftaln essential and
baslc rights of Individuals of. this
country bave been curtallad—nobody
denies it and I do not deny that the
proclamation of emergency has thken
away certain rights of the individuals—
yet, the common man has not protest-
ed. Why have they not protested?
Please try to search your own hearts
and you will find the answer Thay
have not protested because, at no
point of time have you been interested
in giving the individusls or the com-
mon man of this country an oppor-
tunity by creating a situation in which
they can exercise these rights.

You are talking about the fundamen-
tal right of speech How many peo-
ple of this country can exercise that
right? You are talking about the
right to go to courts; how many peo-
ple of this couniry can go to courts to
exercise this right. You are all along
pursulng such a policy of negalivism
that you don't sTlow this country to
create an atmosphere where the com-
mon man can feel that these rights
exist for him. Even when these rights
are curtafled. the common man has
found that an atmosphere has come in
which he can express himself much
better than in the atmosphere which
was prevailing before Emergency. To-
day if we go for elections, there is no
doubt that we will come back to power.
But what will happen is that there is
the risk of losing the gains of Emer-
gency. We want to consolidate the
galns of Emergency. What is more
important than elections at the pre-
sent moment 1s that the economrc pro-
grammes, which the Prime Mnister
has given to this country, must be
implement¢d and tronslated intn
action I know that Government, by
pbstponing the elections for one year,
ha: taken a risk, in the sense that, if
we go fo ‘the people without translat-
ing the economic programmes into
action, the people will undoubtedly say
that all this was done in order to pro-
tect our interests. Government has
taken this risk; the Prime Minister has
taken this risk, because she has felt
that, instead of going for elections and
trying to come back to power, whiit



has mnhd such conditions
in thip country, and that is why we
have asked for postponement of the
elections. I have no doubt that, the
choice of the people to the quesiinn
whether they would like to have elec~
tions and along with that take the risk
of losing the entire gains of Emergency
or to postpone the elections by a year
and create an atmosphere whereby we
could have a new economic order, is
for the latter, and there are visible
expregsions of it That is why, even
though I know; full well that, it I go
for elections now, I would be returned,
I support this measure because this
measure is for the benefit of this coun-
try. That is why, I support this Bill
and I have no doubt that the whole
House will support this.

MR. CHAIRMAN: Mr, H. N.
Mukerjee.

SHRI INDRAJIT GUPTA (Alipore):
When such an important Bill which
relates to the extension of the life of
this House is being discussed, should
not the Leader of the House be pre-
sent?

SHRI K, RAGHU RAMAIAH- The
Leader of the House will be present
whenever her presence is required

SHRI INDRAJIT GUPTA: This is
not an ordinary Bill,

SHRI K. RAGHU RAMAIAH: She
will be present whenever hor presence
is required She cannot sit here all the
24 hours. Also both the Houses are
sitting.

SHRI INDRAJIT GUPTA: But that
House is not discussing this Bill. Be
serious. Show some dignity and res-
pect to this House,

SHRI H. N. MUKERJEE (Calcutta—
North-East): I am very glad, Mr. Chair-
man, that Shri Indrajit Gupta has rais-
ed this point about the habit of Gov-
ernment-—which has been growing for
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quite some time now--of ignoring the
House of the Paople and of not offer-
ing to it the respect that it cémmands
because the Ministers are responsible
to this House. And with all respect
to the other House, I would say
that the Members of this House are
hurt; I have no doubt, irrespective of
party affiliations, Members of the
House of the peop!e are hurt when, on
pointing out that nefther the Leader
of the House nor the eminent Cabinet
Ministers responsible to this House are
sufficiently respectful, we are tolg that
they have business to do in the other
House and business elsewhere also,
perhaps, in this very buliding where
Ministers are meeting hordes of sup-
plicants and collecting testimonials
about their popularity, It is more
than usually depressing On a day
when, a little while earlier, so many
of us who wish to be with (Government
in this hour of trial for the country,
we had to go out of the House in order
{0 register our utter dissalisfaction
with the way in which Governmen: is
proceeding, I certainly experted the
Law Minister to make a speech before
the House which would have been
conveyed to the country. Ther2 is no
ban, I suppose, on reporting this Or,
is it there? Our speeches would never
get known as far as the people are
concerned, but the Ministers’ pro-
nouncements would be conveyed over
the radio and television and every
other electronic device. Ie did not
choose to take the House and the coun-
try into confidence. He should know
that this House represents the country,
and if he wishes to say something to
the country, he should say it in the
House. He did not choose to make
anything but a dull re-reading of the
Statement of Objects and Reasons
which we have had for the last couple
of days or so, quoting the Article in
the Constitution which was relevant
and telling us, well, we are extending
the life of the House of the People.
Does not Government have the com-
monsense to understand that the peo~
ple of the country would like to know
more precisely and  substantially
the reasons why the tenure of those
whom they had elected to be Members
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of the Lok Sabha is to be extended.
Sir, you. I or anybody on that side
might be personally a little pleased
that we are now exempted from the
‘trouble ang anxiety of fighting an elec-
tion, but it is neither here nor tkere.
Whatever the personal predilections of
X, Y or Z, this country has to take a
principled judgement on this kind of
issue, and even if we are not unwilling
to understand some of the arguments
at the back of your mind, Government
does not have the guts to come forward
and tell the people all about it Why
is it that Government does not say
that these are the exact reasons why
they wish the life of Lok Sabha to be
prolonged. On the face of i{, exten-
sion cf the tenure of Parliament is an
extraordinary proposition. You are
invoking an extraordinary vower in-
vested in you by the Constitution.
Normally, nobody would like the idea
that the life of the House of the Peo-
ple, which is an elective louse—this
is the reason why they are proud of
it—should be extended. If it is extend-
ed, some very special reasons have to
be given, there is no doubt about it.
Long time ago, Charles the First. who
had many reasons to be dissatisfied
with his Parliament said: The Parlia-
ments are of the nature of cats; they
grow accursed with age; Parliament
which lasts too long ‘is a catty cus-
tomer. Normally, the Parliament
should not run longer than the tenure
‘for which it was elected. There might
be reasons, extraordinary reasons,
which might be here for {he moment,
which would justify the propesition,
but why on earth does Government
imagine that they are under no obliga-
tion to take the people into confidence
and tell them authoritatively the rea-
sons why they wish a certain course
of action to be taken.

I do not agree with the point of view
basically on which ray friend.
Shri Chatterjee based his arguments,
because I believe that the crisic which
led to the Emergency being declared
last year, is not yet over. Whether we
like it or not, there was a crisis and
I am sure, my friend Shri Chatterjee
has realised by this time that being
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dragooned into a bad company, they
burnt their fingers and now they are:
trying to nurse the injury to their fin-
gers and do net guite know what 1o do-
with their poiitical activities. Ii is a
fact that last year, a situation had
developed about which some «of us
might not have had a comprehension
for very understandable ressons, but
a crisis did develop last yecar. which
required promulgation of ar Emer-
gency. But when an Emergencyv is
proclaimed, certain steps are alsc call-
ed for and we are ready and “iiling
to conceive that the Emergency which
had to be declared last yvear is yet
not over, and. therefore, w> have al-
ready agreed 1o the extensian ¢: the
period of Emergency, but we waunt to
be satisfied by Government ¢ this
score that Emergency notwithstand
the elections should not be held ai this
particular time: if the elections were
held, we were ready to take puart with
whatever results, we wculd have left
it to our people. but for some reasons,
elections cannot be held; I can under-
stand it, but Government does nct say
that; Government in repeates pro-
nouncement made it clear that the fact
of the Emergency being there is n¢ bar
to the holding ot elections. That is a
perfectly warrantable proceedins. In
that case, how is it that this Bill
comes before us? It can onl. come
and we can justify it only on the hypo-
thesis that Government says that we
have to have s=omething liks un year
which is the period of time for which
the life of i_ck Sabha is to be exiended,
to go aheac really and truly with those
plans for national reconstruction “wnich
have to be accomplished if our »neo-
ple’s objeciives are to be realised. If
the Government could tell us that the
20-point programme or whatever you
have, has got to be implemented seri-
ously and earnestly and for that pur-
pose ‘we ari Zoing in for this kird of
programme'. 1 can understand it. But
the government says nothing of ‘hat
sort because. it cannot say anything of
that sort.

Postponemment of the elections, there-
fore, as I said, can be justified by the
need to concentrate national energies
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mm wojving the problgms whick consti-
futed the crisis which bas led to the
emergency. This is the basic point of
view which has not been expounded
by the Minister and I do not know—
perhapy, only one or two Cabinet
Ministers are here evey 19 listen to
what 1s being saig in the Lo% Sabha
on a matter of this description.

Now. the implementation of the Gov-
ernment’s own programme, the 20-point
programme and the task of fighting the
rpactivnary forces seriously has to go
on ang the government has io come
forwat to tell us how they are curb-
ing the bureaucracy which is playing
such an ugly role today. The bureau-
cracy stands in the way of actual
fmplementation, esgentially, of the
20-point programme of the Prime Min-
ister ‘hich is being bellowed tc the
skies ning when the results are infinite.
simal. .And. today. the bonus given
to the (apitalists and the honus taken
away irom the workers was sympto-
matic of what the Governmgnt has
alwsy- heen trying to do. As I speak
here. | got the information that in the
Chindwara ccal mines, 1000 workers
were ,rrested on account of a dispute
over the management’s unilateval
changwig of the shift system. Is this
the v v of winning over the working
class? My friend Shri Chandraiit
Yadax 1s here or perhaps like
Shri Pughunatha Reddy he woula fling
back 1t us charges of populism and
econor 1«sm? They are becoming o©x-
perts rnow

SHRI INDRAJIT GUPTA: 1t is not
under nim. It is under Mr. Pant,

SHRI I N MUKERJEE: After all,
they shaie the same baby, They have
to be v werable to the pcople Any-
how, in the coal-mines, on2 thousand
workers were arrested on accouut of a
dispute over the shift systeamm and the
management is having 1its own way.
Thou-ands of peaceful hunger-strikers
on the bonus issue have veen arrested
in various States and in Bhilal we find
that the District Collector has started
preceedings uader DIR against the
Press which had printed a stmple an-
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nouncement where the hunger sirike
on the issue of bonus has been adver-
tised.

There are so many other instances
to which I will not make any reference
because, after all i is quits ununeces-
sary, which shows how we find that
in the implementation of what is the
programme, nothing actually is being
done. What exactly is therefor: the
Government’s answer to the people?
How exactly are the Government going
to justify the House of the People and
iiself before the people? How are we,
as representatives of the people, going
to explain the position to our own con-
stituents when they twist us for hav-
ing added another year to our innings
in Parliament? What do we tell them?
We must be in a position to say that
the Government is seriously trying to
pursue this programme of activity, but,
we hear, on the contrary, only a re-

ference to the ‘illustrious leadershivp cf’

the Prime Minister’ ‘We do not mind
the ‘illustrious leadership’ I perso-
nally do not grudge nor my Party cer-
tainly do grudge the Prime Minister
the historic role which she has hap-
pencd to achieve in our country But,
I am sometimes a little sick about this

repeated adulation in a manner which-

goes against the grain of democratic
decency And I recall what happened
in the 5th Century B.C. in Athens
which was run by direct uemocracy
where there was a very important per-

son called Aristides who had got the-

reputaiion of being the ‘Justice Man
in Greece’ and he was described by
cverybody at every time as ‘Arlstides
the Just’ and this ultimataly annoyed
the citizens of Athens {o such an ex-
tent that by exercising ‘heir right of
what they called, egjracism, sent that
very good man into exile because they
got fed up with this reveatwi descrin-
tion of the man as ‘Arisiudey the Just’
I do not grudge, my Party certainly
do not grudge the Prime Minister the
psosition she has won. We act on prin-
ciples and we render (he assistance
that we do only because we consider
that at this point of time. she has come
forward to fight the menace of nep-
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tributes that are pald to her. but &
little too much of this adulation, a hit-
tle too much of apologetic explana-
tions to her allergy to Parhameat
which has infected her Cabinet col-
isagues. it makes us feel apprehensive
that perhaps, things are nut bemng
done ag they ought o be If on the
Bonus issue Government could take
the stand as they did, I find and my
party have discovered from the debate
‘that 1t 15 difficult to reconcile the posi~
tion But position nas to be reconcil-
od 1n the interest of the people because
the danger 1s still there, the dangers
which call for the emergency have still
to be fought efficiently and for that
reason 1f you want extension of the
hite pf the House of the P=ople after
al it is a flen-bite It 1z a drop 1n
ithe ocean, to speak, so far as time 1s
concerned Our people have inherited
the 1dea of acquiescence in maratan-
1ng the status quo The heaveng would
not fall But we have to Justily our-
cglves to the people, tell them speu-
fically and earnestly that we a'e go-
ing to do these things objectnnely If
you do not, then we shall become the
but of ridicule and that woud be bad
that would detract from the eiflcienry
of struggle against neo-fascism, 1ihe
siruggle for the achievement of peo-
ple's objective Therefore, I would say
that it is a great pity that Government
dees not come forward before the peo-
plc wath explanation of its intenlions
which would make sense and whach
would indicate at the same time also
that always steps were moinz (o be
tuken 1in order to put our people on a
different level of living 1n the dangers
which confront our country till to-day,
those dangers have got 1o be fought
out efficiently

Wt Wi X g wd av
5 aB g aR fafsme awn w0
waTs T ¥ 1 Avervaret WY arare g
sarar & A FGT W 9 CeaAred fryr
ot &
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Now we cannot go to the

people wilth promises; we will have
to go to the peeople with performance
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“, ..a Parliament ele.ted under
the stress of a grave ¢mecgency, ine
fluenced by the effect of that emer-
gency, sufficient to cause a proclama-
tion or even a suspension of the Cone

stitution, would not be refleciing the
normal sentiment of the people.”
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*SHRI E. R. KRISHNAN (Salem):
tIy. Chairman, Sir, I rise to express
my views on the Bill which has been
jntroduced for extending the life of this
Lok Sabha'by one year.

In the General Elections held in 1971
the people of this country elected all
of us to constitute this House and take
over the administration of this country
for a period of five years. Now the
life of this House is sought to be ex-
tended by one year through this Bill.
While introducing the Bill, tle hon.
Minister advanced the argument cf
prevailing Emergency in the country.
After the proclamation of Emergency,
in all her meetings and conferences
neld within the country, and also in
her Press and Television interviews to
ioreign correspondents, the hon Prime
Minister has been repeatedly emphasis-
ing that national emergency has been
proclamed to save democracy which
had been endangered by local militant
clements 1 appreciate and welcome
the Prime Minister’s abiding faith 1n
democracy. To protect lemocracy the
Emergency was proclaimed; tc stabi-
lise Emergency the Election is being
pestponed and the life of this House is
being extended. This is the substance
of this Bill.

Sir, this Bill seeks to reflect the
views of the Prime Minisier that to
protect democracy the Emergency
is proclaimed and to stabilise Emer-
gency, the life of this House is being
extended by one year and ihe General
Election is also being posiponeq by
one year. The hon. Professa who
preceded me pointed out that it might
be further extended by one more year.
[ will not refer to the views of the
pecple outside this country. If I refer
to them, the hon. Prime.Minister may

(Bxtn. of Duration) Bill

get annoyed. But 60 crores of people
within the couniry feel that the elec-
ticns to the Parllament wiil not be
held hereafter; many think that the
life of this Parliament will be extend-
ed by at least five years. This is the
general feeling of the peopie within
the country. Yet I ‘%elieve and I
1ealise that the Prime Miaisle~ has
deep faith in democracy.

To protect democracy the life of this
Lok Sabha is being exended by one
year, At the same time, I would like
to know how far democracy bhas
Hourisheq in Tamil Nadu. All of us
in this House and all the politi.ians in
the country knew that the life of the
Tamil Nadu Legislative Assembly
would end within six weexs, that is
by the second week of March Yet on
31st January the Tamil Nadu Legisla-
tive Assembly was dissolved and the
President’s rule was imposed At
530 p.M. on January 31, the Tamil
Nadu Government was dJdisinissed. At
12 in the night the Santries and the
Security Officers before tha houses of
tbe Chief Ministers and other Minis.
ters of the State Government were re-
moved. The telephone connections of
the Chief Minister and other Ministers
were cut. The telephone lines of the
M.L.As. were disconnected. The tele-
phone connections of the Members of
Lok Sabha from Tamil Nadu, the
DMK ML.As. and the Distriz: Se~-
retaries of DMK were out. My tele-
phone which used to work upto 9 pam.
waas also cut. Nearly 10,000 pergons
are in prison. Three Members of Par-
lament are imprisoned. I do not know
in which prison they are lodged.

Sir, the faith of D.M.K. movement
in non-violence can €asily be ccmpared
to the faith of Mahatina Gandhi in
n.n-violence To the exient that
Mahatma Gandhi had faith in r.one
violence the DP.MXK. movement has
faith in non-violence to the same ex-
tent. For example, in 18C2 the Cnn.
gress Qovernment wasg there in Tamil
Nadu and the DMK, had 31 ¥Manthers
ir. the Legislative Assembly. At thut

¥The original speech was delivered in Tamil, ¢
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time there was the price-rise agitation
in Tamil Nadu for about 10 weeks and
during that period 10,000 D.M.K. work-
e1s went to prison. For sbhout a year
they were in prison. Arignar Anna,
the founder of this movement who at-
iracted the attention of all the In'ian
penp.e, participated in this movement
and ) e was imprisoned in the Vellore
juil. He came out of the prison in
1963. The people of Tamil Nadu were
In an angry mood. Then the Chinese
Iavaded India. In the Vellore Fort
Maldan lakhs of people hai ussembled
and Arignar Anne addressed the meet-
ing. He appealed to them not to get
angey He said' ‘I am coming out of
fhe prison. I know you will be wild
that 10,000 people were in prison. But
India is in danger. China has attack-
ed India. We have to profect the in-
depenidence of our country; the Indisn
culture has to be protected. All the
people of Tamil Nadu and the DMK.
workers should strengthen the hands of
Pandit Jawahar Lal Nehru.’ He claim-
ed them. Then peace prevailed

16 hrs.

Now, what has happened in four
days after the dissolution of the Legis-
lative Assembly? Many thousands ot
pecple are in prison. 100 M L.As. and
MILCs, are in prison. The Raiya
Sabha Members belonging to DMEK.
asre in prison The Lok Sabha Mem-
bers belonging to DM.X. are in prison
Yet, in Tamil Nadu there is peace and
there is no agitation. The reason for
this is that we are followers of Arignar
Arna; we are the followers of the poli-
cies of Anna. We are not angry. We
reulise that there should Le n> destruc-
tion of public property bzcausz they
have been built out of the tax money
collected from the people. That is
why we are maintaining peace.

On the one side the democracy is
destroyed and on the other to save and
wrotect democracy the life of this
House is being extended. One hon
Member referred to the allegatiors
against Tamil Nadu Government and
the appointment of a judge of the
Supreme Court to inquire into them.
We ourselves asked for an inquiry. We

(Eztn. of Duration) Bill

do noi refute them. If the allegations
are proved, we will accept the findings
of this Inquiry Commission. But tha
question is to what extent the demo-
cracy would have been destroyed if
the Government had waited for two
months. Could you not have waited
for two months?

Shii Maran who has been a member
of this House for 10 years is in prison.
Shri Chittibabu, a member of this
Housc for 10 years iIs in priscn,
Shri Saminathan, a Member of this
Ilouse for 10 years, has been arrested.
Sir, you will appreciate that we are
sheving extreme patience. It is a fact
that democracy cannot have iwo defl-
nitions. When a mother gives food to
her children, she will give it equaily
to gl1 the children. That is the mind
of a mother. I hope that the Prime
Minister would have the same mother-
ly instincts. On the one side the life
of this House is being extended and
on the other side the life of the As-
sembly had been reduced. I am not
angry because of this. I am not say-
Ing this in anger or in pitched-up emo-
tion because a Supreme Courf judge
hag been appointed to inquire into the
allegations against the Tamil Nadu
Government. But I would like to know
what kind of judge you are going to
aprint for inquiring into the allega-
tions made here. Sir, it is not in our
culture to get boiled up in anger. In
1957 General Elections the DM.K con-
tesied for the first time and won 15
seais. In 1962 Elections the D.M.K.
won 51 seats and in 1967 the D.M.K.
gotl 139 seats In 1971 the D.M.K. won
183 seats The people of Tamii Nadu
gove their massive support to the
DMK led by Arignar Anna The
DMK, Government was a people's
Government The people extended full
support to the D.M K. and it was their
oider the D.M.K. obeyed. Now it has
been removed. Is it doing justice to
den.ocracy, I would like to know To~
day I am here and I do not know in
what{ prison I will be tomorrow.

SHRI K. MAYATHEVAR (Dindigul):
Ii is not the Government formed by
Anna, but it is the Government formed
by Karunanidhi,
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SHRI E. R. KRISHNAN: We will talk
' it over later.

SHRI K, MAYATHEVAR: We are
not concerned with Anna; we are con-
cerned with Karunanidhi You come
to Karunanidhi. Do not quote Anna.

SHRI E. R. KRISHNAN: I* has been
repeatedly stated in this House and
ouiside that Shrimati Indira Gandhi
alone is capable of proiecting demo-
cracy. But my speech here wil. not
come in the Press. 43 crores of
Tamil people will not know about this.
60 crores of our people will not know
about this. I do not know =swhat is
this freedom and what is this demo-
cracy. I humbly submit that the
DM.K. Government in Tamil Nadu
was implementing 100 per cent the
policiles of Arignar Anna. Peace pre-
vailed in the State. The Government
in the State was showing enormous
patience and had firm faith in non-
violence. It is not just that this Gov-
ernment should have been dismissed.
This Government was formea by
Arignar Anna who could teach demo-
cratic tenets to the world, and it was
implementing his policies.

Sir, many thousands have been ar-
rested. I would appeal through you
to the Government that ‘hese crueliies
should be stopped and peace must be
restored. As in Bihar, Gujarat, Maha-
rashtra or any other State, Tamil Nadu
will not succumb to violence. Tamil
Nadu has its own culture. Tamil Nadu
will perpetuate Arignar Anna's cultu-
ral legacy. Sir, I submit that Tamil
Nadu should not be harmed and the
people of Tamil Nadu should bo given
protection. Only four days back the
Prime Minister stated that the people
of the country would vote for the Con-
gress because of ifs faith in democra-
cy. If the people would vote for you,
i you have faith in democracy, you
can contest the Elections and win and
then run this House. If the hon.
Minister has faith in democracy, he
would and should withdraw this Bill
and I hope he will do it because that
Iz the only way to protect and perpe-
tuate democracy in this country.

(Extn. of Dyration) Bill

SHRI B. R. SHUKLA: Mr. Chairman,
thiz Bill is unprecedented and is
brought under extraordinary ecircums-
tances, Therefore, in order io see the
justification and the relevance «f this
Bill, we have necessarily to go to the
justification of the imposition of the
emergency measures in this country.
The House has many a {ime in the
past debated the propriety c¢f emer-
gency and its continuance, and the
House has also approved by an over-
whelming majority the justification for
the emergency. .

Now the question is why the exten-
sion of the Lok Sabha should be made
after the expiry of its period. In order
to correctly appreciate the point in-
volved, we have to see as to what were
the forces that were operating on the
eve of the proclamation of emergency.

16.09 hrs,

[SHRI VASANT SATHE in the Chair]

Forces of Fascism, forces of reac-
tion, forces of left adventurist parties
and unprincipled and frustrated poli-
ticians suddenly ganged up in order to
overthrow the parliamentary institu.
tions from this country, They were
aided, abetted and goaded by alien
elements which were interested in de-
stabilising the Government establish-
ed by law in this country. Therefore,
emergency was imposed.

Emergency has brought in its wake
certain undoubted beneficial fruits, on
which we are all agreed. Emergency
was imposed for a limited purpose, in
order to maintain the stability of the
democratic institutions, Now we have
to see whether those very forces which
were responsible for the imposition
of the emergency have ceased to ope-
rate in this country., If they have not
ceased to operate in this country, then
emergency has to continue,

Those forces are still at work. Thelr
followers have gone into hybernatfon.
They are stealthily ang secretly still
operating and their bases, their dens,
are located in Tamil Naduy, in
Gujarat, and from there they are
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sending cldndestine litersture Iinstigat.
ing revolt and rebellion throughout the
sountry. Mre thaelr attempts
Mvemhm!hedaﬁdmmyso-mm
stalwarts having a long record of past
service have t0 be dethined under
MISA, If they are to be detained under
MISA and if their releage is not to be
made in the near future, the questien
is if the electiong should be beld
as stipulated in the Constitution.

Will the opposition not briag this
criticism that such an election is no-
thing but a farce when their leaders
are behind the bars, when their com-
rades are detained under MISA? How
can it be said that it is fair election?

Therefore, in order to allay their
criticism, to do justice to them, to be
fair to the opposition, it is but neces-
sary that the normal period of the
Lok Sabha should be extended, ro that
if they reverse their processes, revise
their thinking and pursue normal
course of activities. they will come
out of jail, MISA will no longer be
necessary for their detention, and
when they are free, no longer in jail,
let there be elections, Let them cri-
ticise our actions, our measures, and
say that we have not functioned pro-
perly.

Therefore, whatever may be tae rea-
sons of the other Members and the
Government, I personally think that in
order to ensure free, fair and demo-
cratic elections. it is necessary that
the term of Lok Sabha should be ex-
tended so long as they do not come
out of jail.

Therefore, I fully support this mea-
sure though under painful circums-
tances. We are not happy. If they think
that we are afraid of the elections,
they are under an illusion. We are
not afrald of elections. The ecountry
is with us, the people are with us.

SHRI FRASMO DE SEQUEIRA
(Marmagoa): To me this Bill is no-
thing less than the naked exercise of
unwarranted  power camouflaged
within a constitutional provision. And
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the provision, ag we ajl know, s only
an enabling provision, nst more than
that,

It Prof. Hifen Mukerjee 6f the CPI
could not find in the statement of the
Government before the House any rea-
son to justify the extension of the term
of the Lok Sabha, I do not think we
need go any further thep that. No
reason exists at all. This Bill is
a demonstration of how interested
this Government has become con-
trary to its profession in the
House of merely following the-
form of democracy but eroding inch by
inch its substance.

We all knqw that an emergency
was declared. In our view, it was not
justified when it was declared, and its
continuation is completely unwarrant-
ed, One does not have to go very far
back to find out that the only effec-
tive arrest was the arrest of Mr,
Chandra Shekhar and to juslify that
arrest, this whole emergency is a bo-
gey concocted and you have had
to start with Jayaprakash Narayan, be-
cause his only problem was the revolt
in the Congress Party. It is the case
of Government that people have sup-
ported this emergency, If this is so,
may I ask the hon Minister why twe
lakhs of them are in jail?

AN HON. MEMBER: How do ¥you
know it?

(Interruptions)

SHRI ERASMO DE SEQUEIRA: It
you wish to have the list, I am pre-
pared to provide it within a week, if
you will appoint a Parliamentary
Committee to go and find out whether
it is true. You appoint a commitiee
and I will provide the list,

(Interruptions)

I know at the moment. I do not know
what will happen tomorrow.

This Government cries itself and 13
trying to say that it iz constitutional-
I am sorry to have o remind them
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Ahat Hitler came to power within the

of the Weimer Conatitution
but that did not make Nazism legiti-
mate,

Bayond the 18th March, 1976, this
Government, this House will lose its
Jegitimacy. I may even concede for the
sake of this argument that before that
date, there was something perhaps to
be said for both sides. Beyond that
date, it will be diffficult,

(Interruptions)

AN HON. MEMBER: What will you
do?

SHRI ERASMO DE SEQUEIRA: 1
will do on that day. We shall find
out, because we shall know both appa-
rently if this Bill is passed. Till then
‘you find out.

Mr, Goswami, my good iriend from
the Congress was putting forward here
that he was sure that all the Congress
men would win and all of us would
loose. I am not claiming that if elec-
tion is held today. I will win, because,
as a demacrat, 1 believe that I can do
no more than to represent myself to
the people and it is for them to de-
cide; because precisely the Congress
today has changed its attitude, be-
cause this was the attitude v'hich the
Congress had adopted before. 1t is be-
cause of this they have changed this
attitude and they now take for them-
selves the right of even judging the
people of this country that this has
ceased to be a democracy and is beirg
carried into an autocracy, You may
think that I am speaking very little of
Nazism; I am not. When MISA
Amendment Bill was being discussed
in this House many months before the
emergency, 1 had warned about this
that such provisions would lead pre-
cisely to the kind of arrests that have
taken place, and already today, we
get reports that Sathyagranis are
beaten up in the jails. I had read in
this House last week a letter that I re-
ceived from a detenu in which he has
said that not only people were beaten
up but in his cell, there was a person
. Whosg name k meniioned in this Honee
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on the 26th of December, if I re-
member the date correctly, was also
besten to doath,

Mr. Sathe, from this Floer, has put
forward this extraordinary theory,
as I understood it, that because we
cannot go to the people with promises,
we must go wwith performance anqg,
therefore, the term of the House {, to
be extended. Judging by past perform-
ance, there ig going to be no per-
formance in the coming year. Dues
that mean that the term of the House
is to be extendedq once again next
year?

AN HON, MEMBER: May be.

SHRI ERASMO DE SEQUEIRA: This
is precisely what I am saying. There
are some provisions i our Constitu-
tion that must never be operated on
the balance of convenience. In a de-
mocracy, there must be an article of
faith that at the end of the term we
must go to the people and that, with-
out their sanction, neither the House
nor ity membership hag any meaning
at all. It 1s for this reason that on
behalf of the B.L.D. and our colleague
party, the Janta Front in Parliament
I oppose this Bill.

There was one thing that was men~
tioned also by my hon. friend, Mr,
Goswami, and that was the danger ihat
Government has taken 1n extending
the term of this House by one year.
I hope, the Government is conscious
ot this danger because, when the door
to one’s house is shut from inside and
there is no other way to get out what
the people are suppesedq to do?

AN HON. MEMBER : Break it.

SHRI ERASMO DE SEQUEIRA: I
am glad he has said, break it, becatige
that is precisely the danger that I want
to bring to the attention of the Gov-
ernment, that here are recen{ cunses
in our neighbourhood where democracy
because autocracy and what following
we all know. I am sure that there is
not eveén one persom in this House Wwho
would like that to bappet. 80, betoite
we play with things that none of us
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can control, we should know that dan-
ger. If only for the sake of ninety
years of history that your party has
which, it looks to me, this House has
forgotten, 1f we have tried to find
somewhere in the Congress a demo-
cratic chord, I am sorry to say, we
have not been able to find it. We have
search for it...

AN HON MEMBER: Join the Con-
gress.

SHRI ERASMO DE SEQUEIRA Be-
cause it is that chord that must now
come to the surface It is buried under
the weight of all of you. I am sure.
every predecessor of yours is turning
in his grave I pray that before the
danger that from 18th March will be
open in this country, the danger of
the Government minus its legitimacy,
before that becomes a reality, even
afier passing this Bill, this Govern-
ment will lift Emergency which is un-
warranted, free the leaders that the
Government is holding in jail without
trial and go to the people and, on the
basis of equality with Opposition, seek
a fresh mandate.

SHRI K. SURYANARAYANA
(Eluru) : Mr. Chairman, Sir I am quite
happy that the Government has some
forward with this Bill for extending
the term of the present Lok Sabha

I am surprised to hear my young
friend from Goa. Let us go back to
1970 when the Lok Sabha was dissolv-
ed. The same argument was put forth
in 1970 before the dissolution of the
Iok Sabha. At that time also, they
had challenged like this with the glo-
gan: “Let us go to the people.” We
went to the people and came back..
(Interruptions) About the Andhra
movement also, he was questioning our
bone fides, What happened in Andhra
Pradesh? We were the real represen-
tatives of the people there. Now, he
has agreed to our points uncondition-
ally.

! Hmofml'am 7]

In the same manner, I pray, Jot us
integrate our country now. The danger
is still there for the country’s unity.
We are not afraid of elections. Let us
go back to the history of the Congress.
When the Congress was founded, my
friend was not born and I was also
not born. The Congress has not a
great history behind it. I remember
the great leaders who developed the
Constitution framed by our elders.
They have provided for this conting.
ency during Emergency, the necessity
of passing such a law. This is not &
new thing, nor an unusual thing. The
Government has come forfward with
this Bili in the same usual way when
the Lok Sabha was dissolved before
its term was over. You say that be-
cause we have no hope of coming back
if we go in for elections we are doing
this. Not at all. Several times in the
Congress Party and even in the Con-
gresg session at Chandigarh, they had
consultations for two to three weeks
and only after hearing various gther
groups of people-~other Parties and the
public also—they decided to come for-
ward with this measure. This is the
usual course. Why should there be
opposition for this? We may be here
for one more year but in the meanwhile
also, as our Prime Minister has said,
if conditions are gooq and continue to
be good, we may go in for elections.
It is not a contract for the year. It
is only a provigion for continuing for
one year but it can be dissolved even
within a month 1f found necessary.

Now, some Members have spoken of
two lakhs being in jail. Let us know
also their names and their States
through the State Govermments. Let
us know that and we will see. What
is the use of repeating that two to three
lakhs are in jail? Where is the neces.
sity of appointing & Parliamentary
Committee to enquire Mnto it? If they
have got the figures, let them give the
figures.

Now, this is o simple Bill and there
is no necessity of further discussion.
Only, let us know what the strength
of the Congress Party has been. The
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gtrength of the Party in the Lok Sabha
was 364 in the first election in 1952,
371 in the second election in 1957, 358
in the third election in 1982, 282 in the
fourih election in 1967 and 350 in the
fitth election in 1971,

Even now, we are for democracy.
what is the meaning of democracy?
Mahatma Gandhi gaid that democracy
means only the majority opinion; if it
18 a good thing, you can support and
if it is not a good thing, you need not
support. He said that individual free-
dom in a democratic society is also
limited. Parliament has got control
over the Assemblies also and the States
also. When they were receiving fundes
for drought relief, people in other
States grumbled that they were favour-
ing the Madras Government and that
the Prime Minister was giving them
more. In Andhra we also cried like
that. But the fact is, the Government
is giving funds whenever necessary.

Now, let me read this out. I quote.

I am quoting this from The Message
of Mahatma Gandhi:

“A born democrat is a born dis-

ciplinarian. Democracy comes na-
turally to him who is habituated nor-
mally to yield willing obedience to
all laws, human or divine. I claim
to be a democrat both by instinct and
training. Let those who are ambi-
tious to serve democracy qualify
themselves by satisfying first this
acid test of democracy. Moreover,
a democrat must be utterly selfless.
He must think and dream not in
terms of self or party but only of
democracy. I do not want anybody
to give up his convictions or to sup-
press himself. I do not believe that
a healthy and honest difference of
opinion will injure our cause. But
opportunism, camoufiage or patched
up compromises certainly will. 1If
you must dissent. you should take
care that your opinions voice your
innermost convictions and are not
intended merely as a convenient
party cry.

(Extn. of Duration) Bill

“I value individual freedom, but
you must not forget that man iz eg.
sentially a social being. He has
risen to his present status by learn-
ing to adjust his individualism to the
requirements of social progress. Un-
restricteqd individualism 15 the law
of the beast of the jungle., We have
learnt to strike the mean between in-~
dividual freedom and social restr-
aint. Willing submission to social
restraint for the sake of the well-
being of the whole society, enriches
both the individual and the soclety
of which one is a member.”

This was what T wanted to pointed
out,

=it T o WRE (i) o awf
St § 7 Y aw F wravil w gAr
# o fdehm axer g, 9 Ay wrEATd
§ o ¥ ¥« wew G ISgd FEAT
AT § | DT IR F AT TT (A I
ugea § 5 @ o ¥ g gk %
g f& s wref feafa amp +v WY
qTAEAT  WTE | UF 4K 99 |
ATH ¥ W W AT IT WEAT § ar
2o afga F1 TgAT a2, = w@feurr
¥, ForaefY g9 agl o< wow ¥ §, o
T ot 9 gk Ry £ wed o
faam § &5 T A= &1 wTAFE awE@AT
@ wFt ¥ afaaer ¥ sfefew sa
& sifast @ SR &

“Provided that the said period may,
while a Proclamation of Emergency
is in operation, be extended by Par-
lament by law for a period not ex-~
ceeding in any case...” etc., ete

TR ¥, TS @ @ oagee
§ six oz wifgww dfeae & & ot
A Ty § 1 fee wifax Wi
& awr &, w7 e fra 9w
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g § TF e 5 fifore waw  wefs
¥R § ot ag sohe o §

& o o age @ ook ol
gy ardy o gyt g Wik | ow ¥ @
B W O N A ¥ O% aww ¥ e
oy firg e e dwm @ AT o &
yaw ¥ @ ¥feR TR eww @
¥ fegr & e g S § @y
foar &1 % wroey wToor oY J@eT wWr
g wt @ gy foar ) uw ared s
TE 9T AT WEAT §, IO I A|™
qar 9o § 5 98 o TR 93 91
@ war g wfewe af & 5 oo
TR FZAHL gaL T G o 19 ?
o ¥ Hagw § Wi & gwlh oy
w1 foray g Hf st wved seareny
¥ wmaw ol @Rl @ wer aen
waaT grm (woear) Ky oY oy wear
gTET & 9T 718 TP SO0 & wk
gf fawerdy @1 3w @ sfeme
wfen & gaamn 5 § 5 o wi &
ot a7 w=art, A f—a7 a1 W qe
R (sqaet) vE wAAT aEE S
WY 9wy W@ £ ST W oS aEr
oy Toife ¥ wir § Ak sfed o
gnl o S et 21 oa oY w1
<oltfr ¥ wmraw ¥ A R av S\ oW
e ga% fow ¥ 4 @ar 1 onw faw
¥ ofa= w1 W A @ e
qrff ¥ fogrt ) §3 1w T
W el § |\ O& aga HW AN -
#ifr & oY qudr AT fred St T 2w
IO S AR N AT TR Y
TRFAFARTYI K TT 97T Iw &Y
ar A E &1 AW R w1 7 A
#  aw fazrr oy d@fadt o gy
ay rmr At qaF wre WA Ay e e
TR O ¥ wm g § s &
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T el ¥ gw wer ¥ gom
Ll &

oF w4 3y ox awr fiww
o WAt g 5 otw gRe ¥ o,
s fm st ¥ ag¥ s et
o 3 wwr ¥ wrw o w7 v o
AL g W ¥ 19 WAl W
AEENT oy ¥ @ 2oy v awe wv
Fomar wur AR qwAr § fear waont
R ogAey g T &t 13 for B oamx
Ty A rez-ArEw ¥ fow {9 AT
A W= wgeg ava few fe
wy M fodd g€ o e foremm zrew
AT FY g FA F WA | WIfE
Tg FU A & P W A aA R
& quresy w1 w4t waew g, fe T
grga s @’ & fadw ww
arga § 5 zw onoely & T AW
avey FY AT WA, AARAT #T war
wtg | fww avg & uwAifas orfeat
31+ z€ ¥, wrT adrwAT oY T e
® &Y% &Y 9 AT ag qvard fre 8w
wrodlfs, atfomriee WX SWTRET 10
wrafadt & fol 7T €A &, 7 90 wfmia
srafidy ¥ faz &F 1 v 90 ufg-
e sy ¥ W gA AT A9 A @ E,
aY gz ¥w ¥ wnea &7 weear § )
gHfay § o fam &1 @mq  w T
g\ az faat fampes @ v v wAT
¢ 3q « fa¥ a1 gRAER q|ATE

aurafr g, #§ wra &7 @ agd
T g—u ¥ W ww faaz ar
wg famr 1 & qr fdeie weew g,
gafad AW v A @ f5 7w &t o
aan faker o aH—Efes ww ¥
A¥ www fear )
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SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Chairman, Sir, § rise
to support this Bill for extending the
lfy of Lok Sabha by one year.

At the moment, what the peaple of
India are Interested in are the eco-
nomic gains, whereas the opposition
parties are interested in  political
gains, It is only the Congress Party
which can provide these economic
gains to the people. That is why after
the Emergency was declared, the
Congress Party has adopted this eco-
nomic programme for the general
well-being and uplift of the people.

We got political independence i
1847, at that time the foreign power
put all sorts of obstacles and now the
fascist forces are there to put all sort
of obstacles in the way of economie
programme, After the economic
programme was launched, the eountry
has gained tremendously within this
shor{ period.

Sir, as you know, the Congress Party
has always been in power at the
Centre and also almost in all the
States. In fuiure also, the Congress
Party will be ruling this country. In
opposing the extension of one year to
the life of present Lok Sabha, it was
mentioned by some opposition mem-
bers that because of the fear of losing
the elections, the Congress Party is
not going to fight the elections now.
I am a new Member, but I can say
with confidence that the Congress
Party will win the elections now or
later. It is the Congress Party which
represents the masses. The Govern-
ment by the Congress Party is by the
people of the people and for the
people.

As I said, what the country needs
at the present moment is economic
gains In India we have adopted the
democratic socialism. We are well on
ihe road of sociallsm. We have set
this 20-Point Prpgramme as twenty
milestones in the socialistic path. We
know that there will be difficulties In
achleving those objectives but it is
only the Congress Party which can face
those difficulties.

.

154
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Bir, I would like to tell this Houge
that if there are elections now, atten-
tion of most of the people will be
diverted from the economic reforms
to the elections. In Orissa we had a
number of elections and a number of
ministries and we know what happens
during elections. All the machinery
concerned with developmental work {s
diverted towards the elections. 8o, if
we lose this one year of working
season, we will simply-slide back by
ten years.

Lastly, 1 support this Extension Bill
because in that period if we will be
marching forward again and not be
going back. I think the country will
progress.

With these few words, I support this
Bill.

st wimeR WF (Fmge) - awrafo
whem, # @iw awr A oafy swe
Fr St fados awr feur ot & 9w W
TRYA T & (o7 @7 AT g | ATy
HFEATE 47 gad gAEE W 6 g
g & 39 ¥ fow WY W N, +v
TAH ¥ Us Fmovater SEvd ger @
S Zw Y Ay fwfa @ fone @60 @,
AT AR I wmA
orE o AT BV § W dATaE ¥ AW
d97 aF, @1 I9 T |94 % @, WA
EYaT & W = T ¥ O gW ¥ % e
% WY 34 &, W17 wE o O E, W9
Ay

mawsene foafe 1971 & #@
1975 ¥ Wifox &Y af, o7 gary A ¥
grata M gedw Wi oAt W
g feaf 3 3 grev & e
FOAT WL ww § wAtaw T & o
gafay & g fadus F1 @wda @7 § )
wwra & ofex sk W ¥ dtmy
sa ¥ Fwn ge fe wfe, awafa s
gua FT 9= gy 9w ¥ e gw
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6 wvw ¥ oY Afl W awy ) A &
Ao oY wwf g §, Wl oar ww
grar &, aamard o A W ¥ R g
w4y 1 g e femy omar §, faded
et Y S ¥ A Y gn ¥ g guwd
vy oy o § R AraERw #
ux ¢ waes feafa dar gt @ fw
wear fEvar o gfww dar &1 o=
W ¥ wiqewree fafa @ 99 @
af gw wATT FUA § AN w7 AV aw
® gH A A FET O3 HR]
of waear ¥ o & fvew &Y smaTa-
s feafr @ o7 a wow w1 TgA
g ) wwar | ANE AT Wiy 9w
g %Y §, wwreA A A aga sy
¥ g andy s azdl g% wAEw §
€ I ST § wrarsr T 4 A
X B $T F FHG § o1 9710

gE wri Wt o wide W A
s afes gfedéz § )

o wwsa N2 ;e <R &
ww wtEg & w0 w@ER |

o werw (Fewf afor ) @ wr
o wr rEd

it WA W wTo derw ¥
e &1 S g, A dwAm dew
aff g1 9@ gW W wiw fagw gar
# & 39 A qgAr Aq dW g faw
§ e |er ®7 A awTEer @ WY
faar war ar, et fegr mar g7
A WY W FH OF FEX W W Ay
¥ oy § 9w daw o Afmy
w1 ag ¢ FF awm, amfavicafs &
1 HAaEdt i § Y #, s oW
VGAT W@ s feafr § aga
& wwd 8, frgea wed &)
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W wreem fafy gt W
¥ ordt & ot w7 W= W qET ¥ WX
IR ¥, qrf-grqraT & o sl
¥, €W & W WO R EET A §,
ow W aT F ST e § @
v faam qwt F WY g A
FIOMT & o2 T §, A AW &
F§ Aeeq @Y T GEY FIOMT § AL
= B, T wEewr § W wEIC gy
FmrETer ¥ W o wFt w AT
fowram &, siroE aTaTETw ¥ W §
femn 3% &1 sfgwre o o 96 &Y
2 v wfuw ¥ @ woEETE
feafa % gm0 @ =vi W) afam v
ggar §1 WX gF sorEEE fagfy
Do am Ww ¥ T smoTEwrE
feafa o awiw s R X AW ¥
wTHY W §1 WA W TR
feafa =1 wad« w7 O w12 fiver &
T EI AW W ¥, 20 Y FRIWH T
Y g & oiw qrX frer & W
Y 2w ¥ §, o waear § gy
FOAT &L T A%

WA A A FE Ay qE ¥
wm & W vty oft, F wmo sy w@r
wngw § 5 @odT s w1 wARds
# 7 agy T 1 HR T W ) sl
SuTa &1 gwas & w6 Al 97 6
o Wt & e qares wTr g
AR dgd woraA ¥ AT frere ad
& wiifs Tw ¥ A ww W qws Tgw
T avg & v ¥ W et o gl
WIER TEeqT 9% ¥4 ¥ g ¥ day,
T WX wie @ T8 i

ST T GEGT BT AT 6,
s WY fewr Y D ar w8,
9 & fag oATC WA wY <@ g,
® 9T gAT AT W FTO ¥ www
& 98 aw QT ETT et I -
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e vt & §1 frdw =&
o qfawT garh W @ awt 41 dww

frdw % fad fadw s ag oo w8t
aw warfaw §, o oY 9 Sy anfed

& FaA1 WTEAT § f IAwr @ qT
7Y T @ Gfed R qw W gw
AT AT g 3w g ar W AN
T ¢ i <t | 2w fadaw o feemw
T FLR Y, TN vy § B o
7 A =g wiT gt weRT wTee
F7 § fip A T wnfed ) 7 gfoer
3 Al 21w AR w7 ZR
F3ar § O gara WY o oE W ¥ 9
Fgar ¥ afem qfr sofemr ¥ &
tafed faeres st & s oy =
g sow & frdw wvar g1

s ¥ far ov dmfat
arfed, wgroe siv fred & awrd
ag dmfat odv 2 5 o g ot
T e &, A g v g weB g
¥ a7 avq § faoar 5 & A 9%
aFy §, S st T4 faduw v GO
FT @ §1 WA W AT AT T W,
#¥ g T & swA g 5 wfoae
Frry feafa o g fauws wwrden
& a1 agn AR ayve & oy fadww agw
STt woEw §, Y Wil # worader
#1 zw? ¥ ¥ Amdw SwTAE W« @
2 fame1 e & femrady ) gt @
dadg soda ¥ fgara 7 oY ag fedgs
#2q e 21

wgr O dwdm gwE & o g
¥ Ao €Y <gr ¥, WA IAEY arop F
R R E E CREC A C B
w1 ¥ ga faw w1 gwdaw wear g
# wod wifgal § o geeameT wear g
fir & gowr awda w8
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¥ oW Al guwE 9 oW

Hrow §, odd s o agfad
e g afefy ot o frdas wr
RNfew ¥ wda w® B

oft qovwvx g (aveft) ¢ efi

wgwa, S ¥ fprgew e g 8,
% ¥ g I wHE w7 A @ R
1947 ¥ a1 utw O Awr A o sl
# §, ag *WE ¥ A ¥ wror gE
¥ e gm, qw WY weqel wife W
AT FAA AR X AQAY T B A,
oY gegel wifd & A 9T AW A WO~
AT, IVSAAET W SRS §
HTHAT WA@Y A, a7 WA 2 AT oAy
feafa &, Ty Fonar ggw & # o
w21

26 A A W I A UF awr

A TR ST T, AT A ¥
qEh W TFIIHT AW A A fer
T I FEw W fegrm A oss

FUT IAAT A AOEAT &Y

#, 399 THET

fada =& ey s A g wew
fsar § & wda ot @ og Y womw
HgW ISAT ¥, 9q¥ Fw % AN WX
TR T, ore I fawrw A ofy
Iy & o)

T 20-FE FEARH AT FT H74 -

w1 ¥ 3z el ol @ aew g

21

2w =T ¥, aft o &1 FHia

w4 W1 a7 aft wgdy 05 9z oAv ¥
g Wt ¥ @ w1 7AW & fad
oZ 4e¥ JEMT T MIT W AW &Y
¥€ 3@ ¥ WY A FEW ISET Qe
A g wwle w1 oo sy &,
IR TwTa Y a¥raEl B GwW FI
fear s ¥ fagre o wgrasly #1 o
W FIAT AEY G IEW W F g

tms m«rm%

Gﬂ*ﬁmﬂmﬁﬂwf
ww stew fafreee ¥ ¥@ ¥ gavgraTe
s W o sorde ¥ foare wdve €
af @ 91 WY} oezefr w9
gt fran IR gfam o) i
ey e Mt fdg v & foad
WEEHTAT 1 AW A FNR ¥ foF agwww
I5TT AT W o fawrer o T v
T § & IR aft dwar wifgd
ag Ag-gAY FERT ST T N
& o\ grll wm AT A ey AT
# ) 2w ¥ i W ag qEAR @
g s oon @t @@ @

qaw ag § fr s qama 9=
& a1 7w oY wafa w1 ¥, W
w7 qATH g1, a7 gR waww ot
w1 WA ag g g af ¥y
FRg AT ¥ g s, wfew
oy g mit ¥ W= foga
gag &l &1 FEmw Agr @,
T AY AN FT @A § 9T AW
& Tt ¥ oY Tw A AR W ARy
21 @ W 1947 F vy WA T
qrAT ¥ A W F ) A IR 0F
qdFT T i FHa ¥ oaqeE &5y
arefy &Y, IT 97 AT IOTHI WY
ey &% | qw & ag wEaw fear
fr 37 afivfafel ¥ =2 waw soW
' srEwEaT & W7 gw gfee § g™
7t ¥ waaETAA feafa €Y ooy
Fr

AT ¥ wew-ment  fawm
F gard wEad A1 W ¥ gy
¥ Awd § fawrw famr war g
wifenr &% awg 91 WAy @O §,
FI@AT ¥ IQTIT TG T § DT
/et & ww ¥ wow ¥ 1f7 g
3w & ww ¥ WA 7y SR Il
%Y arel T & & ¥ oy o< far
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T K 1 WM W Wy gy W W)
o four wr, A Xw e @ Wl
wfgr g

g oY N2 X wgr § e wWaw &
ey § #r sofa AEr w7 aE
&, wiifs 99 a9 wvw ¥ @ d=v
& omr ¥ X ey weer g f
o & T A o mad & e
# fag, wammes @ & fay AR
IS EAAT ¥ TN & ¥ gy OF o
I 9w F7W § | W @A gu
wq ® QwAr Ag wfed |

T qww §, T gy § Wi
gag #T AW FO,
&Y, AW, T wE T § A w5

WA gC ¥ B A% faw,
Wy, @Y ¥ NS W W W
FRG SEEEAT W A W § R oaw
ga dn fGaQd aw & @ o d@iw
AT FAWT ®Y U FW § 7@ H
W T O ¥ T e ® a3
{ X Ta% AqX wwaT F A
A % far w@

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Mr. Chair-
man, Sir, about the Revolution this

was what Mahatma Ghandhi had said.
I quote:

(Extn. of Duration) Biil

“Revolution will sweep India if
Congressmien fail.”

“The Congress has gaineg the
trust of the people on account of its
many sacrifices and penances; but if
at this moment it were to let the
people down by becoming their
overlord instead of their servaut
and arrogete to itself a position of
master. I vienture to prophesy, on
the strength of my experience of
long years that, though I may be
alive or not, a revolution will sweep
over the couniry and that the
people will pick out the white cap-
ped ones individually and finish them
and a third power will stand to gain
by this™

Sir, 1 consider you, Sir, ag an asso-
ciate of Vinoba Ji. I had quoted the
above from the publication of the
Indian National Congress.

Sir, Vinoba Ji is a great liviug saint
next to Gandhi Ji. This was what the
great saint said whom we respect so
much, This was what he said at the
Acharya Sammelan. What does the
Acharya Sammelan say?

The Acharyas’ Sammelan felt that
detention of large numbers of socisl
and political workers, curtailment u.
civil liberaties and press cemsorship,
including the coverage of parliamen-
tary proceedings, were not good for
the health of the nation; it is desirable
to bring about normaley through a
series of steps to hold the elections ax
eatly as possible. They also &xpres-
sed concern over the effects of the con-
tinuance of the present situation on the
minds of the younger peneration and
saig this will ultimately worsen the
situation.

17 hrs.

Thig is what the Acharyas said. I
hope all of ug have respect for the
decisions of Vinoba and his Sammelan,
Shri Sriman Narayan said that he was
coming to Delhi and wouly meet the
Prime Minister on the 23rd or 24th
What happened? Why did Shri Sri-
man Narayan not get an interview? 1
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do not koow. Pechars, he must have
left. I do not kiicw whether he Ras
left or not....

AN HON. MEMBER; Is all thig re-
levant?

MMA Tt v levant, be
: relevan! -
cause Vinizb::rin?!‘: rs feel that
curly eloctigoy should be h;elgﬂ nd fhe
resent ency an e e

E‘o n;‘) phou *oe removed (Intereup-

Whatever may be the ition, the
papers may hot publisn it. We may
be in durknéss, I agree the people
may be in darkness. But fhe Ydader
is not s darkness, becaush h¥e Ptel-
ligence works every of the
Fqug;t;; w&hg have r own re~
ports of how wany pegple are arres-
&3, how many are in jail, how wmuch
restlessness there is. So how can you
Tisk it?

This is the main situation and rea-
sy why we are not prepared to face
an election. What pappened? Women
in long queues had voted. They
have been your supporters. But the
theory is—anybedy who supports you
‘cut him'. Women hag stood ip long
quenes and voted saying ‘our woman
18 the Prune Minister’. But what
happened? Thejr righty are taken
away; even the little rights that her
father pad given are taken away Of
course, thanks for a small measyre
browght in. But I do not know how
much practical implementation of it
thqre wijl be. I wish them all sge-
cesg g far a8 the Equal Remuneration
legisintion is coucerned.

Asg regards labour, only today you
passed that Bill. About the DMK, it
was once g great friend. We dig not
even set up one cgndidate, even for
the pleasure of it hecause ithe wave
was there. At least we wanteq 1o be
satisfled that we hag some MLAg jn
the Assembly At that time, for 10
petty parliamentary seats, we bargajn.
ed with them. Todpy they are pll
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criminals’t6' fuve trial. ‘May b it is

true. If let
imce ¢ Tiok §8 fp be fyoed, let ya

So, also about Charan Siugh who is
in Jail, then Chandras'iekhar....

MR, CHAIEMAN: Your tims is up

SHRIMATI T. LAKSHEMIKANTHA-
MMA: Plegse give me gome more
tame,

About Kamraj, he was given ‘Bharat
Ratne’ after his death. At least we
recogniged hum affler hig death. There
is a saying in Telugu: ‘While living,
you do not give a cup of nulk, but on
the graveyard you tie a cow..

What has happened? Ona wrung
decisionn led to further wrong deci-
sions Emergency was first proclaimed.
Then to overcome the displeasure uf
the people over thiz action, you have
to rcontinue other mecasures, one
measure after ancther; once the fall
starts. .. (Interruptions).

I cal] this measure the outcome of a
guilty conscience and fear compiex.
These are the two things that have
resulted & this Bill You have put
thousands in. I know sopoe instances,
There were meetings at Hyderabad
and Vizag. What happened® 500 stu.
dents were arrested. Find out, We
may not know it through the press. Is
it a fact or not that 500 students were
arrested,

MR. CHATRMAN: Mr. K Lakkappa

SHRIMATI T. LAKSHMIKANTHA-
MMA: Pleage give me tw3 minutes.

SHRI K. LAKKAPPA (Tumkur):

Mr. Chairman, I heard with rapt at-
tantion ...

SHRIMATI T. LAKSHMIKANTHA-
MMA: Only one worq more.

MR. CHAIRMAN; Yes,
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SHRIMAYTT T LAKSHMI-
o't : Fear is a base mstinct
Ve ome cowards

howy face i
Thet shgu;g ove o oy

oved from yo
mind, from *}E ﬁﬁafd« peomz ut:
make the pation strong so that they
can decide things for themaselves and
you showld pot arrogate tp yourself,
to your egp the feeling that you are

the dec .

SHRI K APPA (Tumkur). I
wholgheartedly support this Bill and
I want tp repudigte the thinking of
some M s on the other gide like
Shrimati Lakshmikanthamma. She is
such a gped lady but ghe has esso-
ciated herself with those people and
landed herself in trouble. I do not
know what has happened to her social
reform and social thinking. Because,
we also do respect their sayings At
the gsame time we must see that the
country, the people and the Constitu-
tion march forward.

We bhave seen encugh elections In
fact I have fought a number of battles
since 1057 and I have also won many
battleg in elections. That process has
begn taking the country towards a
certain dwection and the pohtical
thinkers and the people at large
should give serious thought to it

Ultimately the will of the people
will prevail; peoplq will gesire
that they sghoulg get results

immediately after the elections After
many elections, a state of emergency
has been proclaimed and the whole
country is under discipline The
Prime Minister of our country is tak-
ing our country towards economic
freedom and that is the will of the
people That js g right decision that
the Prime ister hgs taken The
question is whether we need any re-
forms in the election process; that is
why there is need for extension of the
Lok Sablig’s term by one year It is
not a political action; we do not want
to take any political advantage Tt
ig the desire of the people that elec-
tion reforms are necessary and in order
to reflect the will of the people cer-
tain changes should be made Econo-
mic freedom should be given to the
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people The process of election should
be such as tq yeflect the true will of
the people. Thiz i not the think-
ing of the other side and we have
been observing that for many years.
They have abused the freedom that
has been given under our Constitution,
Fréedom is only for the black
marketeers, for hatching conspiracies
and for explditing the dumb millions
and_perpetuate what 1s called election
stunts and manouvres and us
create an imposmible situation
The country needs drasti¢ action.
That is ' the outcome of this
emergency This emergency would
help us Hon Minister Mr.
Gokhale has to take into aé-
count the dimewsions of this country
1 suggest that'the term of the Lok
Sabha should be more than five years.
When there is election we spend a lot
of money and the country cannot
afford it

MR. CHAIRMAN: I want to call the
next hon Member. I want to give the
maximum opportunity to as many
Members ag posgible because I have to
call the hon. Minister at 5-30.

SHRI K LAKKAPPA: I shall con-
clude

MR CHAIRMAN: You have con-
cluded Shri Venkatasubbaiah. Hon.
Members may be as brief as possible.
I shall give time to as many Members
ag I possibly can.

SHRI P VENKATASUBBAIAH
(Nandyal): Mr Chairman, Sir, while
introducing the Bill, the Minister has
safd that the country is passing
through critical times and It i{ neces-
sary that the present life of the Lok
Sabha should be extended by a year
and it is also neceésary since the
Emergeney was declared in the coun-
try and the internal security was in
danger Sir, nobody disputes the fact
that the election is an emssential in-
gredient of parliamentary democracy
and elections had been held in this
countrv in the past from time to time
after the enactment of our Constitu-
tion or even before that under a modi-
fied system undér the Govt. of Indie
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Act, 1937. I humbly gubmit to thase
people who are opposing this bill not
to be hypocritical of their own cons-
cious because the Congress Party ne-
ver in the past had hesitated to take
the verdict of the people and never in
the history of the Congress Organisa-
tlon it hesitated to quit office when it
wag necessary. In 1837, the Congress
Party went into voluntary wilderness
when they opposed the British Gov-
ernment with their imperialist policy.

§ir, T may recall in this connection
the speech made by the hon. Prime
Minister while addressing the dele-
gates of the All India Congress Com-
mittee at Chandigarh when she said:
“When I am to choose between the
national interest; and the party
interests. I am prepared to gsubordi-
nate the party’s interests to national
interests. It is evident and it is be-
yond doubt that even' if the Congress
Party goes to poll after the expiry of
the present term of Lok Sabha, it will
be returned with a greater majority
than it is having now. And it may
not be surprising that many of these
parties or smal}] groups who are oppos-
ing the policies and programmes laid
down by the Prime Minister and the
Indian National Congress will be wip-
ed out of their existence, since the
socio-political-economic programme
that has been enunciated and put for-
ward before the masses has won the
widest support, ever possible, in this
country. India is the biggest parlia-
mentary democracy with nearly gix
hundred milliong of people and nearly
half of them are the voters. They are
convinced more than ever that unless
there is a firm socio-political-econo-
mic infrustructure, parliamentary de-
mocracy cannot survive in this coun-
try. For years to come, parliamentary
democracy and the judiciary have been
exploited by some few influential sec-
tions of the population to buttress
their prosperity at the cost of the
millions of our people. The people
have been told time and again that
parliamentary democracy does not
mean an empty democracy. It is a
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democracy that will be supported by
a strong base of econtmic prosperity
to the weaker sectiohs and vulner-
able sections of the people. It is ex-
tremely necessary that the 20-point
economic programme and other pro-
grammeg ghould be given a fair trial,
should be implemented in toto and
should be given a sufficlent time to
have the real benefit from the policies
and programmes of the Government. I
say to our friends opposite that they
should not be in that blissful ignor-
ance or in the day-dreaming that the
Congress Party is hesitant to go to
polls because it is afraid of the people
and it will not win the elections. It’
is the other way round to my friends
opposite.

So, Sir, in the interest of our stabi-
lity and glso internal security and um-
ty and also tp save this country from
the external aggression as well as in-
ternal disunity, it is necessary that we
should go forward and pursue the po-
licies and programmes of the Con-
gress Party under the dynamic leader-
ship of the Prime Minister. For this
reason, we all wish that even our
friends in the opposition should sup-
port this measure that has been
brought forward by the Law Minister.

SHRI P G. MAVALANKAR (Ah-
medabad): Mr. Chairman, Sir, I must
confess that I am most unhappy to-
day. I feel very uncomfortable be-
cause we are about to do something
which is totally immoral and uncons-
titutional. I feel we have no right, no
authority, no sanction to extend our
own term here by deciding it our-
gelves. Surely. there is a higher ap-
peal, appeal to the people. That can be
stopped only if the situation is so ex-
traordinary and grave like a direct war
etc. In the past, we have had such un-
fortunate grave exigencies and aggres-
sions which we have faced courage-
ously. If such exigencies are there and
we cannot appeal to the people, I can
understand it. But there iz no such
grave emergency of that type to com-
pel us to postpone election: by one
year. This is a something totally un-
warranted and unconstitutional and
immoral.
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In the statement of objects and rea-
sons, the Law Minister says “It is con-
midered necessary to extend the dura-
tion.....” and stops there. He does
mot give any valiq reasons to persuade
the House and the country that the
elections cannot be held now and that
the elections should be postponed in
the interwsts of the people and of the
whole nation. I hope, in his conclud-
ing remarks, he will answer this ques-
tlon,

‘This decision to postpone the elec-
tiong has been taken by the govern-
ment out of its mentality of weakness
It is a diffident government panic-
stricken government, not a confident
government which has taken this deci-
sion. It is universally accepted in a
democracy that an appeal from the
legal sovereign has to be periodically
made and converted intg an appeal to
the political sovereign. This Parlia-
ment is the legal sovereign body upto
a point; but surely the people ar- more
sovereign than Parliament. So =hy
stifle and stop this appeal to the popu-
lar will and to the political sovereign?

And may I know where is the emer-
gency? My contention in fact, is that
this emergency both external ang in-
ternal, iz artificial, false, iotally fabn-
cated. 1 have never seen a more dis-
honest, more immoral and mute

unprincipled piece of legisla~-
tlonl Where is the principle,
except that we want to ex-

tend our term by one year? This
18 the product of utter selfishness and
of sheer ghori-sightedness. Such a
cold, clever, cunning, calculated and
cavalier use of our Constitution was
unthinkable and unimaginable for the
founding fatherg of our Constitution.
I am sure, it is equally unthinkable and
unimaginable for those of us who be-
Heve in damocracy and constitution-
alism.

I have listened to all the speeches
made during this debate. It is said
that the extension is sought to comso.
lidate the gains of the emergency,
whatevey they are. I may not
those so-eniled geins. I miy have
m‘mﬂmammm

é
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the gains are there, then why not make
the claim of such gains of tne emer-
gency itself on election issue and go
to the people? Sir, my fear is that
after ong year, Government will agan
say that they require extension for one
more year and then for another year
and so, they will go on like this indefi-
nitely. Sir, the real point is that the
gains of emergency are not for the
people but the gains of emergency are
for their own power and perpetuation.
Secondly, I want to suggest that even
it the gaing of emergency are there for
the people, they are yet to be seen.
But certainly people will gay that the
gains of emergency have accrued to
Members of Parliament!

ot fayfee faa (i)
¥ cavgE wnE WRT &1 fared A
99 W Iy ¥ qrfeatie o e @
w€ oY, @ ¥ W wgA ¥ Fr qrierriie
w1 | o T faar w, o
W XT 3 OF wre "2y ¥ fag
fodaw AQ & o g & e wa
# wafg agrd ar W DA i
THRYFgOwa e ?

MR. CHAIRMAN: There is no point
of order.

SHRI P. G. MAVALANKAR: Sir, 1
do not mean personally to anybody
but some Congress friends—including
you when you were speaking earlier
and not from this Chair—asked those
of us who oppose this extension to re-
sign. I hope the Congress friends or
anybody else in this House will not be
uncharitable to those who honestly be-
lieve that this measure is wrong.
Some Congress memberg are chiding
and arguing that we are horest enough
and believe that this measure is
wrong then we must get out of this
Parliament. Some others say that the
Opposition in their ‘heart of their
bearts are happy about this exzension.
These are very cruel and uncharitable
remarks, Sir. I can only speak for
myself, independent as I am, and not
on behalf of any party er group I am
quite unhappy about this Bill, - As for

,ﬁéi
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the challenge to resign, I can only say

that one can accept it ded that
the challenge ace slmultane-

wogds of

vegy up-
s un-pringi-
pled legislation for extending our own
life and term here, for which we have
neither the right por the authority.

SHRI NATWARLAL PATRE, (Méh-
sana): My frieng Mr, Mavalankar s
very unhappy. I am sorry to tell the
House that § did ney find him happy
when he came in the Lok Sabha

So far as this Bill is concerned,
Mr. Mavalankar is opposing it. I
think, this iz not a good tradition on
his part. Therefore, I advise him that
whatever good he finds on this side, he
shoulg support that.

I have heard Mr. Chatieriee I am
much wortied about him. He was
teaching us some lessong of democracy.
These people have no right, to terch
lesgong of democracy to Congress MPs
These people do not beleve in demo-
cratic set up and now they have come
forward to preach lessons of demo-
eracy, it is really very strauge The
entire world knows what they have
done 1n West Bengal. They struck ter-
Tor in West Bengal during their regime.

House of the People
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1 elections are not everything for
us. There ig more Impor-
tantihanelﬁ;gom. We are fryipg to
implement 20-Point Programme.
We understand what had, happened,dn
the past. There were W
wanteq chaos, 'fhny w ta

the Parliament. 1 do not *now,
ther Mr. Mavalankar wag & party o
it. There was a struggle against the
duly-elected Assembly in  Gujgrat.
Mr. Mavalankar did not uthy 5 tword
at that time (Interruptions)

MR CHAIRMAN: Mr. Mayathevar.

SHRI NATWARLAL PATEL: 8o far
as Gujarat is concerned, law gnd order
hag broken down absolutely. During
the elections there, ¢ Congressmen had
been killed. Not only that. A number
of Congress workers were beaten up
I understang that there 13 contamina-
tion by Jana Sangh and RSS in Guja-
rat.

MR. CHAIRMAN- 1 understand that
the time at the disposal of the House
ig limited. Mr. Patel, will you please
resume your seat? Please be seated.
Now Mr. Mayathevar,

SHRI K. MAYATHEVAR (Dindigul)-
I rise to support this Bil] without any
reservation or any condition. 1 sup-
part this bill =n toto because I am
fully aware that this bill, extending the
tfe of the House, hag been introduced
not in the interests of the Members of
Parliament Thig bill has been Intro-
dured, mainly and to the extent of §0.9
per cent, for the welfare of the 60
croreg of people of India. It has been
introduced by the hon. Minister
Shri CGokhale to safegunrd the aafety
and the security of the nation Tt has
been introduced to give bread to the
people. If you put a question to the
down-irodden masses of India,
they would select vode dr bread, thev
would say: “We want brtmd” The
Prime Mitdster Shrhnel Iodirg Oen-
@nl had dedideg Emergensy and an-
neunded the 20.Point Progyamme to
sabeguand India apeingt fireign aggres-
slons, agpfesklon from the Gnifed Bistes
and 1 dp not want to name any
other country. What happened in
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+ Bangindesh? The Emergeiicy was de-
clived to Yafeguard dempcraey in India.
This shéuld e understood by the
Oppusition. When there is a dispute
or clash between the individual's policy
and the policy of the political party,
the imterests of the political party
should be safeguarded. When there is
a clash between the interests of the
political party and those of the coun-
try the country’s interests should be
given fhe first and the top-most prio-
rity, We are now extehding the life
of this House, not for the interests
of the Prime Minister, of thé Law Min-
ister or of the membérs of different
parties. It is purely intended to bring
bread to the people, down.trodden peo-
ple. We welcome the 20-Point Pro-
gramme, We welcome the Emergency.
On behalf of the ADMK, I praise the
hore, Prime Minister and the President
of India and congratulate them for in.
troducing President's rule in Tamil
Nadu, in order to put down corrup-
tion. By mfiroducing President's rule
in Tamil Nadu, they are teaching a
lesson to the corrupt ministers in Tamil
Nadu. THe future ministers and poli-
ticians in Tamil Nadu and the future
statesmen not only im Tamil Nadu but
throughout India, must learn a lesson
from the appeintment of an enquiry
commission by the Government of
India, to eriquire into the misuse of
power by the Cliet Minister of Tamil
Nadu and his ministers. Therefore, 1
welcome the President’s Rule. In fact,
I came only yesterday from Madras.
I have seen that hundred per cent of
the people of Madras are smiling and
they are welcome President’s Rule.
But, while we welcome this under the
present situation, when normalcy is
brought about in the Indian soil, when
rebellions are put down, the people
who are behind the bars should be re-
leased and we should have free and
fair elections. Therefore, on behalf of
the ADMK I support the Bill,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): Mr. Chairman, 1
have heard the speeches of the’ hon.
Members with very great attention and
care. I am thankful that the Bill has

3
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been supported, not only by members
of the Congress Party but by a good
many of the members of the opposi.
tion parties, as well as by the indepen.
dents. Even those opposition members
who opposed the Bill, when I heard
their speeches, I somehow or other got
the impression that they were speaking
with their tongues in their cheeks. Be-
cause, I felt that they were opposing
as they knew whether they oppose it
or not, the Bill is going to be passed,
and they really whole heartedly
wanted this measure to be passed.

SHRI ERASMO DE SEQUEIRA: He
is misleading himself,

SHRI H. R. GOKHALE: I do not
wish to be legalistic. Some members
have referred to the argument that this
is  unconstitutional, apart from the
argument of Shri Mavalankar that it
was immoral also, I do not know how
1t is unconstitutional. Nobody has ex-
plained it, not even Shri Mavalankar.

AN HON. MEMBER: They thsm-
gelves do not know it,

SHRI H, R. GOKHALE; On¢ thing
is quite clear, namely, that the very
Constitution whichy in the normal
circumstances, dictated that an elec-
tion should come after a period
of five years is over, also laid
down that if there is an emergency in
operation, this House by law can ex-
tend the period for not more than one
year at a time. Therefore, I do not
have to answer this, because nobddy
hag said how it is unconstitutional
Therefore, as I said, I do not want fo
be legalistic.

Coming to the first speaker,
Shri Somnath  Chatterjee, who spdke
very eloquently, as he usually dves, so
far as today’s speech is concerned,
apart from his eloquence, unfortundte-
ly, T found little substauce in it. He
saig that the emergency was brought
on the 25th June on acvount of ifiter.
nal disturbances and the earliet éther-
gency of 1971 on account of external
aggression: According to him there s
no emergency now and, therefore, this
measure, as he put it, was only with
a view to perpetuate lhe status quo.
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Now it is ununderstandable how any
person, who "huk cbeerved the develop-
ments in this country in the last one
year or so, particularly before the 25th
‘of June, can gay that the situation
which was prevailing in this country
'was not an emergency situation, Have
‘'we forgotten how these very expo-
‘nents of democracy and liberty, who
are very loud about these terms today,
had been doing everything in their
power o subvert and to destroy demo-
«<racy in this country? They are now
talking in terms of liberty, democracy
and freedom of speech. But I believe
that even the maximum of idealistic
concept of democracy cannot envisage
-that there can be liberty or democracy
to destroy democracy itself,

We have seen how these very people
and these very parties acted a few
months before the emergency. Have
we forgotten that when the Gujarat
situation arose, a  popularly elected
legislature was forced to step down by
force and coercion? But when it did
not fit in with their concept of demo-

cracy ......

SHRI DINEN BHATTACHARYYA
(Serampore): All stale arguments,

SHRI H. R, GOKHALE: May be stale
arguments, but these are all facts.
They have become stale to my hon.
friend, because they are inconvenient
to him. My hon. friend does not want
to be reminded of these things, because
these are arguments which are incon.
venient to him.

The point 18 that an atmosphere had
grown, a deliberate attempt was made
to develop that atmosphere, where de-
mocracy 1n this country could not func-
tion. I have no hesitation in saying
that in the building up of this atmo-
sphere some of these political parties
had taken a major share. I would even
go to the extent of saying that they
were backed up by forces which were
not favourable or friendly to India.

Don’t we remember how Parliament
itself functioned? Was that the con-
cept of democracy in the mindsg of
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these people at that time?! No mea-
sure could be undertaken, canvasted,
argued or pisesd before the Houge
without unseemly scenes of interrup-
tions and at times even unseemly beha-
viour, All this ia democracy!

Some of them were saying that we
should restore normaley. Is it the
suggestion that all that was happening
before 25th June was normalcy and
that it should be restored? But what
was happening before 25th June was
not normalcy. In fact, conditions
which were in the nature of abnor-
mality had been created in this
country for a length of time, so that
to say that we should now restore those
conditions is the very negation of
democracy,

Therefore, I can only say that all
these loud phrases about liberty, de-
mocracy and so on and so forth are
only useq for the sake of opposing
this measure, but they all know that
they themselves have been party to
the scheme for destroying and sub-
verting democracy in this country.

It js in these circumstances that the
emergency of June, 1875, was imposed.
It was in a sense an unprecedented
step because after independence while
emergency on account of external
aggression had been proclaimed, emer-
geacy on account of internal distur-
bances had not been proclaimed.

Why was this extraordinary step
taken unless it was a fact that the very
existence and maintenance of the de-
mocratic fabric of the country was in
danger at that time? And it was in
danger.

It is said that those conditions have
changed over-night., Of course, one
thing is true that some of the people
who had been instrumental in creating
this atmosphere of subversion are not
in a position to operate so effectively
now and conditions have been quiet.
This, in fact, is proof of the fact that
they were responsible for creating
those conditions. But this is not to
say that conditions have come back to
normal,
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The forces which wanted fo create
Instability, the forces which wanted to
créate subversion and destruction of
democracy in this country are still at
work. It may be that because of the
steps taken in right time by the Gov-
ernmenp and the Prime Minister, they
are lying low, but it does not mean
that those forces are dead. Therefore,
it is necesgary that hefore it ig too late
we must take care to see that these
Torces of reaction do not raise their
heads again to create the conditions of
abnormality which were prevailing be-
fore the declaration of emergency on
‘25th June, 1975,

Something was said about the State-
ment of Objects and Reasons, What is
wrong with the Statement of Objects
and Reasons? Anyone who knows the
purpose of the Statement of Objects
-and Reagsons will also know that it is
intended to indicate the purpose in law
of the particular legislation. That is
precisely explained in the Statement
of Objects and Reasons. The political
basis and the economic basis of a step
which is being taken are matters for
this House to discuss and consider and
for the Government to explain at the
appropriate time. I tried to do that
in my opening speech and I am trying
to do it now.

Shri Somnath Chatterjee very cur-
sorily referred to the right of recall. I
am sure that if that right were there,
‘he and some of his collegues wnuld
be the first to be recalled by the
electorate, It is now said that people
are being suppressed, people are not
supporting this emergency. To say
this is not to appreciate or understand
or to deliberalely distort the exact
position which is there in this country.
The fact is that an overwhelming majo-
rity of the people in this country, from
the rural as well as urban areas, have
very stoutly and strongly welcomed the
proclamation of emergency in this
country. They have wlecomed the
sense of discipline which it has brought
in; they have welcomed the implemen.
‘tation of the economic plans; they have
welcomed the removal of hurdles in
the implementation of these plans; they

(Extn. of Duration) Bill

have welcomed coming into force a
political atmosphere which is really in
consonence with this atmosphere. And
I stoutly refute that the people are not
behind the proclamation of emergency,
On the eontrary. I vouchafe to say
that very widely all over the country,
the people have said and have been say-
ing that the emergency wwas just the
thing which it was necessary at that
time and it has been done by the
Prime Minister.

One of my friends has talked aboub
democracy. 1 wonder since when he
began to believe in democracy. The
point is this. It is only when you
use that particular slogan with argu-
ments......

(Interruptions)

SHRI DINEN BHATTACHARYYA:
I am also a believer in democracy. My
political career.. . ..

(Interruptions)

SHRI H, R, GOKHALE: I have also
been in the politicaJ movement from
early 1938. Do not remind me of
that.

(Interruptions)

SHRI DINEN BHATTACHARYYA:
I have been gince 1830. I am a behev-
er in democracy but not undemocracy.

(Interruptions)

SHRI H. R, GOKHALE: I am glad to
hear that from you.

SHRI S. A. SHAMIM (Srinagar):
Both of them are old enough to leave
politics now.

(Interruptions)

SHRI H R. GOKHALE: Therefore
the debate went on which was a distor-
{ion of the correct facts of the situa-
tion today. One thing is clear that a
general election in a vast country like
India with an electorate of about 300
million people does create an atmos-
phere apart from the economic
consequences which might tend to give
rise to something or strengthen the in-
flationary situation and so on, of distur.
bance in a situation like this.
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(Intermiptions)

Your will get a chance $o have an
election and at that time we will sce.

(Interruptions)

I am only saying thal, Somebody
has said-~I do not remember who—
that the Government is actmg as if it
has no confidence m itself. In other
words, if was suggested that the Gov-
ernment is not going in for an election
because they are afraid that they will
not win the election. I want to be
very categorical on this that if at all
there was any time, if we looked at 1t
from the point of view only of winning
an election, which was favourable to
the Congress Party, it was this time.
I am qute sure that if elections were
held, the Congress Party will come
back wifh a majonity, far more than
the majority it has today. But as the
Prime Minister has said—of course, 1t
cannot apply to all of them—most of
therh may not be here. That is a differ-
ent matter,

(Interruptions)

In a situation Mke this, you do not
conmder merely from the point of view
of winning or losing an election
Every political party, no doubt, wants
to win an election So does the Con-
gress Party. But the objective mm a
eountry like this in a situation like this
is not only to win an election That 18
why she has said that while she 1s
quite sure that the present situation
is right for ghe Congress Party to come
back, the needs and the demands of
fthe situation are sue¢h that the present
time is not the right time for eloc-
tion because of the various factors
which have been mentioned before this
House just now. Therefore, there is
no point in going irito all fhese argu-
menis, 1 khow the rhotivationg of
sothe of th¥ Opposition parties behind
this. 1 also kmow that moet of the
Oppositidn perties and Independenis
have supisorted thiv Wiessare and (M)
is an immdies¥orr of the fact that an
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overwhelming majority in
llmiavourqfthuo ; %.Kwﬁ

1 fecommenq this Bill for emﬁ,.
deration of this Mouse the

MR. CHAIRMAN: The quastion is:

“That the Bill to provile for the
extension of the duration of the pre-

sent House of the People, e taken
into consideration.”

The Lok Sabha divided.

Division No, 24] {1145 hrs,

AYES

Agrawat, Shri Shrikrishna
Ahirwar, $hri Nathu Ham
Ambesh, Shri

Ankineedu, Shrl Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arving Netam, Shri

Austin, Dr, Henry

Awdhesh Chandra Singh, Shri
Az1z Imam, Shri

Babunath Singh, Shri
Balakrishniah, Shri T.
Banamali Babu, Shei
Banera, Shri Hamendra Stngh
Banerjee, Shrimati Mukul
Barua, Shri Bedabrata
Basappa, Shri K.
#Basumatari, Shri D.

Besra, Shri 8 C,

Bhaget, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Blsttacharyyia, Skiri Chspalendu
Bheeshmadev, Shri -M

Bist, Shri Narendra Singh
Biralmnenandii, Shrl Swemd
Bri] Ref Singh.Kutah, st
Huta Singh, Shii

*By mistake voted for NOES Corrected to AYES,
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Chaklsgshwar Singh, 8hri
Chantirsiear, Shri Chanduls

Chandrashekharappa Veerabassppa,

Shri T, V.
Chaudhary, Shri Nitiray Singh
Chavan, Shrimati Premalabai
Chhotey Lal, Shri
Chhutten Lal, Shri
Chikkalingaiah, Shri K.
Daga, Bhri M. C.
Das, Shri Anadj Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K,
Deo, Shri 8. N, Singh.
Desai, Shna D. D.
Dhamankar, Shri
Dhillon, Dr. G. S.
Dhote, Shri Jambuwant
Dhusia, Shri Anant Prasad
Dixit, Shri G..C.
Dixit, Bhri Jagdish Chandra
Doda, Shri Hiralal
Dube, Shri J. P.
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Ganga Devi, Shrimati
Gangadeb, Shri P.
Gavit, Shri T. H.
Giri, Shri S. B.
Gokhale, Shri H, R.
Gomango, Shri Giridhar
Gopal, Shri X.
Goswami, S8hri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hanumanthaiya, Shri K.
Hari Singh, Shri
Jaffer Sharief, Shri C. K.
Jagjlvan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrinist V.
Jha, Shri Chiranjjb
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Jitendra Prasad, Shri
Kadam, Shri J- G,

Kadannappallj, Shit Ramachandran

Kader, Bhri 8. A,

Kailas, Dr.

Kakodkar, Shr{ Purushottam
Kale, Shri

Kamakshaiah, $hri{ D.
Kamala Prasad, Shm
Kamble, Shri T. D,

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shr1 Liladhar
Kotrashetti, Shri A, X.
Krishnan, Shri @&, Y.

Kurdel, Shri B. N,

Kushok Bakula, Shri
Lakkappa, Shri K.

Mahajan, Biri Vikram
Maphi, Shri Gajadhar

Majhi, Shri Kumar
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Nerain
Manhar, Shri Bhagatram
Maurya, Shri B, P,
Mayathevar, Shri K,
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. 8.

Mishra, Shri Jaganfiath
Mohapatra, Shri Shyam Sunder
Mohsin, Shri ¥ H,

Murmu, Shri Yogesh Chandra
Nak, shti B, V.

Negi, $ht] Pratap Singh
Oraon, 8hri Tuna

Pahadia, Shri Jagantath
Painuli, Shr{ Parfpoornunsad
Pelodker, Shri Manflono
Pandey, 8hrl Damoder

a
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Pandey, Shri Ndrsingh Narain
Pandit, Shri S. T.

Pant, Shri K. C.

Paockal Haokip, Shri
Parashar, Prof. Narain Chand
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patil, Shri B, V, Vikhe
Patil, Shri Krishnarap
Patnaik, Shri J. B.

Peje, Shri 8, L.

Raghu Ramaiah, Shri K,
Rai, Shri S. K.

Raju, Shri P. V. Q.

Ram Hedaoo, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri K, Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Raut, Shri Bhola

Ravi, Shri Vayalar

Roy, Shri Bishwanath
Saini, Shri Mulki Raj
Samanta, Shri S, C.
Sangliana, Shri

Sankata Prasad, Dr.

Satish Chandra, Shri
Satpathy, Shri Devendra
Sayeed, Shr: P. M.

Sethi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

(Extn. of Durgtion) Bil
Sharma, Dr. H. P.
Sharma, Shri Nawal Kishore
Sharms, Dr, Shanker Dayal
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P, R,
Shetty, Shri K. K.
Shinde, Shri Annasaheb P,
Shivappa, Shri N,
Shivnath Singh, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri S. M,
Siddheshwar Prasad, Prof.
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T,
Sokhi, Sardar Swaran Singh
Stephen, Shri C. M.
Sudarsanam, Shri M,
Sunder Lal, Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tayyab Hussain, Shri
Thakre, Shri S. B.
Thakur, Shr1 Krishnarao
Tulsiram, Shri V.
Uikey, Shr1 M. 6.
Unniknshnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri-P,
Venkatswamy, Shri-G.
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P, Lé\v

NOES

*Basumatari, Shri D.
Bhattacharyys, Shri Dinen
Bhattacharyya, Shri S, P.

*By mistake voted for ‘NOES' Corrected to AYES.
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Chowhen, 8hri Bharat Singh
Deb, 8hri Dasaratha

Deo, Shri P. K.

Halder, Shri Krishna Chendra
Hazra, Shri Manoranjan
Horo, Shri N, E,

Kiruttinan, Shri Tha
Lakshmikanthamma, Shrimati T.
Mavalankar, Shri P. G.
Modak, Shri Bijoy

Mohanty, Shri Surendra
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Parmar, Shri Bhaljibhai

Ram Deo Singh, Shri
Ramkanwar, Shri

Roy, Dr, Saradish

Saha, Shri Gadadhar
Sequeira, Shri Erasmo -de
Shamim, Shri S, A,

Sher Singh, Prof,

Singh, Shri D. N.

MR, CHAIRMAN: The result of
the division is:

Ayes—191; Noes—25,

The motion was adoptd.

MR. CHAIRMAN: Now we take up
clause-by-clause consideration.

Clause 2—(Extension of duration of
the present House of the people)

SHRI ERASMO DE SEQUEIRA: 1
beg to move:

Page 1,—
for lines 11 to 16, substitute—

“Provided that if both or either
of the said Proclamationg cease or
ceases to operate before the said,
period of one year, the present
House of the People may continue
until si1x month after the cesser of
the said Proclamation or Proclama-
tions, unless it is after such cesser,

(Extn. of Duration) Bill

dissolved under clause (2) of article
83 of the Constitution.” (1)

Mr, Chairman, Sir, when 1 saw the
Bill circulated, I was wondering why
the proviso to clause 2 had been draft-
ed in the manner in which it was draft.
ed, After the discussion today in this
House, I am beginning to understand
the reason because there was a de-
mang here by Prof. H. N. Mukerjee
that Government should hold the elec-
tions with the emergency on and the
censorship on and all the political lea-
ders in jail. Now I am beginning to.
understand, why the proviso is drafted
as it has been, 1 am suggesting an
alternative proviso to the provisio as
it exists in the Bill.

I have two submissiong to make in
respect of the amendment, My first
submission js, whether Government
having come to the House and said
that conditions in this country justify—
even though they say this against the
facts according to us—the extension of
the term of this House, can still retain
for themselves the right to dissolve the
House without lifting the Emergency,
without getting out of the proviso
under which they are now operating
and getting mto the main clause, You
cannot have it both ways. 1f Govern-
ment say that the conditions in this
country justify the extension of the
term, then it must also say, to be
consistent, that as long as those condi-
tions exist, the House cannot be dis~
solved, because this country cannot re-
main without a Parliament, I think,
at least on that much we agree.

My second submission is that if the
plan is to hold an election, or the pro-
cess of election—because substance
they now forget—with the country as
closely contained, as it is today, with
the leaders in Jail, with censorship
with extension of MISA and all
these Draconian laws, that is
no election at all. And, there-
fore, I have moved an amendment
to the effect that this Government
should only be able to dissolve this
House if it comes forward and says
that conditions for a free and fair elec-
tions are already there, which means



-

IB7 House of the People FEBRUARY 4, 1876  House of the People 188

atn. of Dyratien) Bill
{Shri Eramno de Hequeira]

after either :ﬁ 0&9 emergencles is
lifted. ‘This e scope of my
amendment.

SHRI H. R. GOKHALE: If there js
anything uncopstitudional, it is this
gmendment. The amendment reads
Jike this

“Provided that if both or either
of the said Proclamations cesse or
censes to operate before the eaid
period of ome year, the present
‘House of the People may continue
until six months after the cessor of
the said Proelamation or Procla-

mations, unless it 1s, after st(!g?
cessor, dissolveq under clause
of Article 83 the Constitution™

Now the extension of the Fouse is
18th. March next year If the

ency 18 lifted say in January,
00@:;511!3 to this amendment, the
“House should continue for six months

pfter that. It 18 just what Article 83
does not permit

SHRI ERASMO DE SEQUEIRA:
Article 88 says exactly that.
#8 hre.

MR CHAIRMAN I will now put
amendment No, 1 of Shri Erasmo de
Sequerra to clause 2 to vote

Amendment No 1 was put and
negatived,

MR. CHAIRMAN: The gquestion is:
“That clause 2 stand part of the
Bull”
The motion was adopted
Clause 2 was added to the Bill.

Clause 1, Enacting Formula and the
Title were added to the Bull,

SHRI H. R. GOKHALE" I beg to
move:

“That the Bill be passed”
MR CHAIRMAN. There have been

.no names sent to me—Shn Ram Deo
Singh's name has come to me just a

{Bxtn. of Duration) Bk

second back. Even so, T wili be fair
and I will give him shwe. ..

SHRI ERASMO DE ' SEQUEIRA:
We will not sit beyond 6 nag.

MR, CHAIRMAN: I -will take the
pleasure of the House, I will take the
reality stage when in five minyfes
we can have the Bill passed, why to
postpone it for tomorrow?

Therefore, I will be fair and give
opportunity to the hon. Member who
wants to speak. I hape you will ko-
operate and let us have the Bill then
put to vote.

SHRI S A. SHAMIM: Let us go
home and celebrate it.

SHRI ERASMO DE SEQUEIRA:
There will be Division on this,
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{Shri Erasmo De Sequeira)]

destroy democracy itself. Perhaps, he
would zay that to himself today, be-
cause as usual it is what is said to the
other side, that is practised by the
governing side that saveg it. Even the
concept of two emergencies is to us a
new concept which was created when
the second emergency was proclaimed
and when Government, through the
Minister in his reply to the first de-
bate gave as one of its reasons for

postponing the elections that election
might contribute to inflation, It is
scraping the bottom of the barrel and
it ig no argument to justify this un-
warranted speech.

SHRI H R. GOKHALE:; This is the
same tune, same refrain and every-
thing ig the same. There is nothing
te reply to.

MR, CHAIRMAN: The question is:

“That the Bill be passed.”
Let the lobby be cleared,

The Lok Sabha divided:
Divislon No, 25] [18.10 hrs.

AYES

Agrawal, Shr1 Shrikrishna
Ahirwar, Shri Nathu Ram
Ambesh, Shri
Appalanaidu, Shr)

Arvind Netam, Shrj
Awdhesh Chandrg Singh, Shri
‘Babunath Singh, Shry
Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri
Banerjee, Shrimali Mukul
Barua, Shri Bedabrata
Basappa, Shri K.
Basumatari, Shr; D.
Besra, Shr1 S. C.
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Bhargava, Shri Basheshwar Noth
Bhatia, Shri Raghunasdan Lal
Bhattacharyyia, Bhri Chapalendu .
Bheeshmadev, Shri M.

Bist, Shri Narendra Singh
Brahmanandji, 8hri Swami
Brij Raj Singh-Kotsh, Shri
Buta Singh, Shri
Chakleshwar Singh, Shri

Chandrashekharappa Veerabasappa,
Shri T. V.,

Chaudhary, Shri Nitiraj Singh
Chavan, Shrimati Premalabai
Chhotey Lai, Shri
Chhutten Lal, Shri
Chikkalingaiah, Shri K.
Daga, Shri M. C.

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deo, Shri S N. Singh
Desai, Shri D. D.
Dhamankar, Shr

Dhillon, Dr, G. S.

Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dwivedi, Shri Nageshwar
Engti, Shi Biren

Ganga Devi, Shrimati
Gangadeb, Shn P.

Gavit, shri T. H.

Giri, Shri 8. B.

Gokhale, Shri H, R.
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Ammasahen
Gowda, Shri Pampan
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
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Jha, Shri Chiranjib
Jitendra Ptasad, Shri
Kadam, Shri J. G.

Kadannappalli, Shri Ramachandran

Kader, Shri S. A.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kale, Shri

Kamakshaiah, Shri D.
Kamalg Prasad, Shri
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kinder Lal, Shri

Kisku, Shri A. K,

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K,
Krishnan, shri G. Y.

Kureel, Shri B, N.

*Kushok Bakula, Shri
Lakkappa, Shri K.

Mahajan, Shri Vikram
Majhi, Shri Kumar

Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya. Shri B. P.
Mayathevar, Shri K.
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. 8.

Mishra, Shri Jagannath
Mohapatra, Shri Shyam Sunder
Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Negi. Shri Pratap Singh
Oraon, Shri Tuna

Pahadia. Shri Jagannath

Painuli, Shri Paripoornanand
Palodkar. Shri Manikrao
Pandey, Shri Damodar

(Extn. of Duration) Bill
Pandey, Shri Narsingh Nargin
Pandit, Shri 8. T.

Pant, Shri K. C.

Paokai Haokip, Shr}
Parashar, Prof. Narain Chand
Patel, Shri Natwarlal

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao
Patnaik, Shri J. ‘B.

Peje, Shrl S. L.

Rai, Shri 8. K.

Raju, Shri P. V. G.

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramiji Ram, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Raut. Shri Bhola

Roy. Shri Bishwanath
Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sangliana, Shri

Sankata Prasad, Dr.

Satish Chandra, Shri
Satpathy, Shri Devendra
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shri
Shailani Shri Chandra
Shambhu Nath. Shri
Shankaranand, Shri B.
Sharma. Shri. A. P.
Sharma. Dr. H. P.

Sharma, Dr. Shaenker Dayal
Shashi Bhushun, Shri
Shastri, Shri Biswanarayan

“By mistake voted for NOES. chrrected to AYES.
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Shastiri, Shri Sheopujan
Shenoy, Shri P. R,
Shinde, Shri Annasaheb P.
Shivappa, Shri N,
Shivnath Singh, Shri

Siddayya, Shri 8 M.
Sinha, Shri Dharam Bir

Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Sudarsanam, Shri M.
Sunder Lal, Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tayyab Hussain, Shri
Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P.

Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.

Vikal, Shr1 Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shr1 Karan Singh
Yadav, Shri R, P.

FEBRUARY 4, 1006 _House of mm Yop

Bhattacharyya, Shl'l Dinen’
Bhattacharyys, Shri & P,
Chowhan, Shri Bharat Singh
Dev, Shri Dasaraths

Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Horo, Shri N. .E.

*Kushok Bakula, Shri
Lakshmikanthamma, Shrimati T.
Mavalankar, Shri P. G,
Modak, Shri Bayoy
Mukherjee, Shri Samar
Mukherjee, Shri Saroj

Ram Deo Singh, Shn
Ramkanwar, Shri

Roy, Dr Saradish

Saha, Shnn Gadadhar
Sequeira, Shri Erasmo De
Sher Singh, Prof.

Singh, Shri D. N.

MR. CHAIRMAN : The result of the
division 1s: Ayes—165; Noes—20,

The motion was adopted.
1818 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Feb-
ruary 5. 1976/Magha 16, 1897 (Saka)

*By mistake voted for ‘NOES’' Corrected to ‘AYES’
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